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[Shri Kamath]

earlier question and the earlier answers,
to put supplementaries to the corrected
answer.

Shri K. K. Basu (Diamond Harbour) :
There should be prior notice.

Mr. Speaker: I do not want to take
away the time of the House. Hon. Mem-
bers may consider this other point. The
question list is printed some days in
advance, and the Minister is given notice
after the questions are printed. So, it
would be too late to include those ques-
tions also, to which wrong answers had
been given earlier. These are all matters
which I shall consider.

Shri Kamath :
Order Paper.

Mr. Speaker : I shall consider it.

The Minister of Natural Resources
(Shri K. D. Malaviya): 1 have a cor-
rection to make. While answering a
supplementary. ...

Mr. Speaker : The Minister must first
of all tell the House why he was not
in his seat when he was called earlier.

Shri K. D. Malaviya : I apologise to
the House. I was called outside, and so
I had gone there.

Mr. Speaker : He must have said that
first. What I would insist upon is this.
When an hon. Member is called, whe-
ther hc is a Minister or otherwise, he
is not in his seat at that time, but he
comes later and when I am proceeding
to some other item, suddenly stands up
and proceeds with his item, as if there
is no other person in charge here to
call him ; I do not want that such a thing
should happen.

It is there on the

When the Minister got up, he must
have asked for the permission of the
Chair to correct the mistake that had
been made, and thereafter for permis-
sion to speak.

Now, Shri K. D. Malaviya.

Shri K. D. Malaviya : I apologise to
the House for my absence. But I had
sought your permission while standing
up earlier.

While answering a supplementary
put by Shri V. P. Nayar on starred
question No. 531 asked in the Lok
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Sabha on 7th March 1956, my colleague
Sardar Majithia, on my behalf, gave the
following reply :

“As I said, this Ministry has got
no further information about it
excepting this. There is also some
material available in Yernad taluk
in Malabar, but the results have
still not come in, although on a
preliminary enquiry I can say that
they are encouraging.”

The words ‘are encouraging’ stated
therein should be ‘were not encourag-
ing’.

Shri Kamath : Diametrically oppo-
site answer.

DEMANDS FOR GRANTS*

Mr. Speaker: The House will now
resume further discussion of  the De-
mands for Grants relating to the Minis-
try of Finance. Out of 6 hours allotted
for the Demands of this Ministry, 30
minutes have already been availed of,
and 5 hours and 30 minutes now re-
main.

Hon. Members may hand over the
numbers of the cut motions at the Table,
if they have not already done so.

Shri Mohanlal Saksena was in pos-
session of the House. So, he may con-
tinue his speech now.

Shri Kamath (Hoshangabad): Will
you kindly permit me to remind you of
a promise that was held out by the Mi-
nister of Parliamentary Affairs that time
will be found in the third week of this
month for the discussion of the Tra-
vancore-Cochin budget. That promise
has gone under-ground, it appears.

Mr. Speaker : The Business Advisory
Committee have looked into this matter,
and they have recommended some time
for it. It will be coming up.

Shri Mohanlal Saksena (Lucknow
Distt. cum Bara Banki Distt.) : When
the House adjourned yesterday, I was
referring to the recommendations of the
Taxation Enquiry Commission, stressing
the need for economy in expenditure,
particularly non-developmental expendi-
ture. I had pointed out that their report
has mentioned that out of every one
rupee that was spent, 94 annas were
spent on non-developmental excrenditure,
3 annas on social services, and only the

*Moved with the recommendation of the President.
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balance of 34 annas on economic invest-
ment expenditure. The Minister had as-
sured the House that a high-powered
committee was being appointed to go
into thie question. But my contention
was that he was not serious about it,
because if he were serious, he would
haye taken into account the savings that
would result from the economies that
will be effected by this committee.

Only the other day he had delivered a
long speech before the planning forum.
Although he had said there that the
more advice he received, the more con-
fused he became, I feel that the more
he and the other members of Govern-
ment speak about the Plan, they make
confusion worse confounded. He had
fointed out that the expenditure was
ikely to go up by another Rs. 400
crores, perhaps due to the payment of
subsidies for Ambar Charkha or to
other expensos. Besides, this he had
also said that Rs. 400 crores was the
optimum that he was expecting from
foreign aid, as against Rs. 800 crores
provided for it. On the top of this all
was a sum of Rs. 400 crores, for which
there was no provision.

And yet the Minister had never men-
tioned a word about economies. If he
were really serious, he should have said
that he was looking into that question.
But we find that he is not looking in that
direction at all. I realise that his task
is a difficult one, and I sympathise with
him. I submit that he is becoming con-
fused, only because he is looking in a
particular direction.

All the time, he is looking in the di-
rection of raising taxes even on essen-
tial articles. And not only that, but he
depends upon foreign aid and deficit
financing. I am one of those who do not
believe in that, I believe, as the Taxa-
tion Enquiry Commission have suggest-
ed, that there is surplus labour in this
country, and we could explore the pos-
sibilities of utilising that surplus labour.
But I submit that more than a year has
passed, and yet no steps have been taken
in that direction.

I had submitted a proposal for labour
levy by means of which we could raise
about Rs. 500 crores during the Plan
Eeriod. But nothing has come out. I

now that the Prime Minister has taken
a little interest in it and it has been cir-
culated to State Governments. But I
think it should have been the first con-
cern of the Finance Ministry to have

17 APRIL 1956

4
Demands for Grants 5506

considered the possibilities of this and
the possibilities of effecting economies.

In regard to effecting economies, I
have already submitted a note. Here I
may point out briefly the heads under
which they could be effected. It is not
only a question of retrenching person-
nel of low salary. But there are hi
salaried personnel. We know that the
other day our sister, Shrimati Maniben
Patel, informed us that there were 8
or 9 Secretaries in 1947, but now there
are about 51 or thereabouts including
Secretaries, Additional Secretaries, Ad-
visers and others enjoying the same
status as Secretaries. Not only this.
Many of the officers are being paid spe-
cial pay. There is the item of staff cars.
There is an item of contingencies. My
suggestion that in respect of the contin-
gency provision alone, there could be
a cut of 50 per cent. and the Ministries
could be asked to come back, if neces-
sary, for a supplementary demand. They
could be told that there could be no
harm in this. But nothing is being done
in that direction.

Then there is the question of con-
tracts. The income-tax department pre-
sumes that the contractors make at least
20 per cent. profit on their contracts.
I think this is wrong. I had pointed this
out to the officers of the Ministry, but
they said: ‘We are giving by one hand
and we are taking by the other’. But I
know that they also realise that we are
not getting exactly what we are giving
them. So for any contractor to make
more than 10 per cent on public con-
tracts and thus take away substantial
slice of the money that is going to be
spent on contracts is, I think, highly
unsatisfactory, and steps should be
taken to remedy it.

Shri K. K. Basu (Diamond Harbour):
From where will election funds come ?

Shri Mohanlal Saksena : There is no
question of election funds. After all, it
is not individuals but it is ideas, it is
leadership that matters. Unfortunately,
our friends on the other side have nei-
ther leadership nor following.

Shri Kamath: What happened at
Agra yesterday ?

Shri Mohanlal Saksena: I know we
lost there because of our policies. But
I know the time will come when the
country has to choose between one party
and another. In an individual case, they
might vote in one way or the other. But
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[Shri Mohanlal Saksena]

when it is a question of handing over
the government of the country to an
established party, to leaders who com-
mand the confidence of the country, I
know the Congress is bound to come
back to power, though it may be with
a smaller majority than it is today
(Interruptions).

Shri Kamsth: Smaller majority.
Quite right. You tell the truth.

Shri Mohanlal Saksena: I am not a
prophet, but I speak out as'I feel. and
mean what I say.

I was submitting that we have to ef-
fect economies. We have to proceed
with these measures of economy imme-
diately. It need not await the appoint-
ment of the Committee. There is the
question of special pay. If there are
any officers who are paid on the same
scale as those officers who have been
guaranteed under the Constitution, why
should they be so paid ?

There is another thing. I do not know
whether the hon. Finance Minister is
aware of it. In the disposals department,
they have arbitration proceedings. Arbi-
trators are appointed, ex-Judges who
are paid on a daily basis at the rate of
Rs. 400 or Rs. 500. Lawyers are appoint-
ed and paid at the rate of Rs. 1,200 or
Rs. 1,500 a day. This was the position
in one case alone. I know it is against
the instructions of the Prime Minister.
But still the case is going on. The Judge
had died, and now it has begun de novo.
These persons are being paid on a daily
basis. So the House will see that there
is so much of extravagance and waste.
All this has to be avoided. As was point-
ed out by the Panel of economists, if
this Plan is to succeed, there must be
an atmosphere of austerity. We have to
avoid all this by cutting down all super-
fluous expenditure and avoiding all
waste.

Then I come to another item. The
hon. Finance Minister has pointed out
that he requires Rs. 4,800 crores for the
Second Five Year Plan. Out of this, he
has provided from loans and small sav-
ings 2 sum of Rs. 1,200 crores. Rs. 1,200
are to be provided by deficit financing.
Out cf the balance, a sum of Rs. 800 is
estimated from foreign aid, and Rs. 400
crores are left uncovered. Now, he has
said that he expects foreign aid only to
the extent of Rs. 400 crores, and that
he is depending upon the Surplus Com-
modity Corporation of the U.S.A. to get
articles to the tune of Rs. 400 crores.
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What are these articles? These are
wheat, eggs, milk and butter. These are
the things we are going to import.
This, 1 think, is again a move in the
wrong direction. Is it not posible to
raise money in this country Tl feel
that even in respect of small savings
and loans we can raise Rs. 500 crores
a year, if we draw up proper schemes
and approach the people in the right
manner.

I know that if we issue housing
bonds for 2 lakh housing sites— there is
plenty of land in the country—there
will be persons who will be willing to
contribute from Rs. 1,000 to Rs. 3,000
for housing sites which can be develop-
ed in five years' time. This will brin
us—I have worked it out—about Rs. 3
crores or so.

Then again, we can have a scheme
for orchards. I may say that people are
not interested in a low rate of interest,
say 34 per cent. or 3 per cent. But if
we float a loan for a scheme of 2 lakhs
orchards of 5 to 10 acres each which
will be yielding a regular income in five
years, we can get money from the peo-
ple. At the end of these five years,
we will have these orchards yielding an
income to the tunc of several crores.

Then there can be a milk supply
scheme. We are oing to im-
port milk from S.A. 1 think
in this very country, there will
be at least 2 to S lakh people who will
be prepared to pay anything between
Rs. 300 to Rs. 500 the average cost
of cow if you have a proper milk sup-
ply scheme in the towns and in the
suburbs. They won’t be interested in
the interest aspect of it. You may pay
them even half per cent interest. But
they will be satisfied if, as a result of
the scheme, there is an improvement
in the milk supply and in the mainten-
ance of cows.

Again, 1 might suggest another
scheme in this connection. If you can
assure people that they will get wheat
supplies at the rate of 21 seers a rupee,
they will be prepared to invest Rs. 100
to Rs. 200 each per annum each, on
which you may pay one per cent or
even half per cent interest and with
this money you can help co-operative
farms. As a result of this, on the one
hand, you will get money from them;
and on the other you will be assuring
them that they will get supplies pro-
per at certain fixed rates. You will
also be helping the farmer whom we
have to subsidise by price support.
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If this suggestion is accepted, there
will be 10 lakh people or more who will
be prepared to contribute Rs. 200 each
per annum. That will make about Rs. 20
€rores or more per year.

Then there is the question of black-
market money. What has happened to
that ? We thought that there was some-
thing like Rs. 400 to Rs. 500 under
this category. We have the Income-tax
Investigation Commission. It is no use
‘beating a dead horse. I know that it has
not been able to achieve what we want-
ed. The money is still there. Those who
have got this black market money should
be induced to disclose it. In this con-
nection, 1 had made a suggestion as ear-
ly as 1949 that Government should
issue bearer bonds for the rehabilitation
of refugees at a premium of 30 or 35
per cent. These persons may then be
persuaded to bring out the black market
money. Of course, I do not want that
the Income-tax Investigation Commis-
sion should stop its work or that the
Finance Ministry should stop its activi-
ties in that direction. But these persons
who have black money may be allowed
to convert it into white money in this
way. What is the harm in this? You
may not get Rs. 400 crores, but you
will certainly get at least Rs. 50 crores.
That will mean a great thing. That will
save us from depending on foreign aid
1o that extent.

Then, there are a number of persons
who have got to be given some em-
ployment. We have got to provide them
something. We have to work out some
schemes by which we can give them
some means of livelihood. We will have
to work out schemes to meet the re-
quirements of different sections of peo-
ple. We have to help them and I sub-
mit that in doing so, we can raise more
and more money instead of looking to
foreign aid and try to get whatever
surplus is available. We have been told
by no less a person than a former Sec-
retary of State of U.S.A. that there are
strings attached to whatever aid that
the under-developed countries are getting
from U.S.A.

I may again submit that I am op-
posed to the imposition of additional
taxation on essential articles like food.
For that, so far as I am concerned, there
are three reasons. Our country has al-
ways been underfed. The imposition of
multiple-point  sales-tax on articles of
food is, I think, undesirable and should
never be undertaken, unless we have
tapped all the avenues of economy and
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of raising money in the country. We are

-anxious to tax all sorts of articles. At

present, we are only taxing certain arti-
cles of food but when you want to tax
all things, there may be difficulty. I may
be, at present, supporting an unemploy-
ed brother but if articles of foozf are
taxed it means that you want me to pay
tax for him as well.

You may say that in the interests of
the Plan itself which we want to work
out, all these taxes are being imposed.
My submission is this. Under a demo-
cratic set-up and in a democratic coun-
try, no Plan can work or succeed or can
be implemented without the sympathy,
co-operation and support of all the peo-
ple. I am sure that by this you will
alienate their sympathy rather than get
their sn:ipport and co-operation. ] am not
opposed to taxing articles of luxury and
there is much scope for it. I only op-
pose the taxation of essential articles.

We are told that we can get much
more than what we are now getting—
more than double—from whatever taxes
which we have already imposed, if only
we tighten the machinery for collection.
We are told that we could raise much
more money and, somehow or other,
the machinery is not satisfactory. It
may be due to corruption or inefficiency.

I understand a professor from England
an expert in income-tax says that if you
tighten up the machinery for collecting
income-tax, you can raise much more
than what you are getting and there is
so much of tax evasion. Therefore, as
has been pointed out in the Taxation
Enquiry Commission Report, before we
impose any additional taxes, we must
satisfy three conditions.

Firstly, we must see that all superfi-
ciall and extravagant expenditure is cur-
tailed.

Secondly, you must see that those
persons who are now evading taxes
should be made to pay before you im-
pose any additional taxation on the
honest tax-payer.

Thirdly, if the people are satisfied that
whatever money that comes in by way
of taxation is spent on items which are
likely to be conducive to their welfare,
they may not grudge to pay.

But, what happens now ? Out of every
rupee that is realised, it is not the
wholc that goes to welfare schemes.
The bulk of it goes towards running the
administration etc., and only a small
portion goes towards welfare schemes.
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Shri B. Das (Iajgur—l(eonjhnr): Sir,
the report of the Finance Ministry this,
year is an interesting document and I
was very gratified to read that the Fin-
ance Ministry has, at last, been able to
control the finances of the Government
of India. As a former member of the
Economy Committee, I found that just
at the beginning—after independence—
there was no control of the Finance
Department over the spending depart-
ments. The Secretaries of the various
Ministries went their merry ways and
they never thought that it was one of
their primary functions and duties to
look ipto the expenditure and have fin-
ancial control and that they were moral-
ly responsible for that. Thereafter, I was
closely identified with the Public Ac-
counts Committee. In that committee, I
and my colleagues did our best to see
that proper financial control is estab-
lished over the Budget and budgetary
expenditure. So, I feel gratified that this
present report says that the Finance
Ministry has attempted to control ex-
penditure and that it has created sec-
tors and sections by which it will go on
controlling. This financial control is
much more necessary now when the first
Plan is over and we are at the begin-
ning of the Second Plan. Unless there
is proper financial control over the Bud-
get and the e:::‘pendilure. there will be
trouble. With deficit financing on the
horizon, we will have to see that our
Budgets are controlled.

The Finance Ministry has now got
three Secretaries. There are not only
three Secretaries, but, there are some
10 or 12 Joint Secretaries with a number
of Deputy Secretaries to assist them. I
feel that the expansion of the Finance
Ministry is essential and that it has
reached its maximum size and 1 hope
that it will go on controlling the expen-
diture of the various Ministries. It is
for the Comptroller and Auditor-Gener-
al and also the Finance Minister assist-
ed by the Finance Ministry, to control
all expenditure and to see that there is
proper financial control. It is not for
the Auditor-General or the Audit peo-
ple to compile the accounts of the Min-
istries in the States or in the Union.
Therefore, I welcome the step taken by
the Auditor-General. A couple of years
ago, the accounting department was se-
parated from audit in the Delhi State.
I read that the Auditor-General went to
Travancore-Cochin the other day and
advised that the accounting section of
the State should be taken over by tha
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Ministry and not by the audit depart-
ment.

12 Noon

I find in this Report, and the Finance
Minister spoke about it also, that they
are creating technical cells to look into
the expenditure, particularly, the one
referring to  the Irrigation Ministry
where a technical and financial cell has
been formed so that the Irrigation Mi-
nistry watches the expenditure on the
various projects,

The Report deals with State-sponsor-
ed organisations on page 13 and gives
a list of 40 quasi-Government or auto-
nomous organisations, whose financial
control is being exercised by the Finance
Ministry. They are either members of
the Revenue Section or of the Econo-
mic Affairs Department. I also find
from the list of administrative organisa-
tions given on page 44, paragraph 15,
controlled by the Finance Ministry, that
five of them are being controlled by the
Department of Revenue and Expendi-
ture, and the others by the Department
of Economic Affairs. This is the first
time these statements have appeared in
the Report of the Finance Ministry.
This shows that the Finance Ministry is
alive to its responsibility and the state
of mind that existed in the Financial
Advisers, be they Joint Secretaries or
Deputy Secretaries—they could not in-
terfere with the Ministries or depart-
ments to see that proper financial con-
trol over budgetary expenditure is ex-
ercised. After so many years I am glad
to find that the Ministries are co-operat-
ing and the Secretaries are not thinking
in their old bureaucratic traditions but
they think that it is their duty to co-
operate with the Financial Advisers and
to see that the budgetary expenditure
and budget estimates are as much their
responsibility as that of the Finance
Ministry. They will feel soon the idea
that accounts should be separated from
audit and the Auditor-General should
only audit accounts. That means that it
makes the Secretaries of the Ministries
responsible for the expenditure. They
must be knowing from period to period
the expenditure that is incurred. There-
fore, I am glad to find that the Finance
Ministry has improved its uction of
monthly statements of budgetary ex-
penditure and so on.

While I feel that steps are being taken
as far as ible by the Finance Mi-
nistry for financial control, I do not yet
feel satisfied that for the sector of State-
sponsored organisations or Government
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companies, there is a proper system in-
troduced. Under the Comtpanies Act, 51
per cent of the shares of the company
would be Government-owned. That does
not mean that the tradition of State-
sponsored com%)anies has in it anything
to be proud of. For years the Auditor-
General and the Public Accounts Com-
mittee insisted that whenever Govern-
ment wants to have any company, that
project must be placed before the Par-
liament and must be approved by Par-
liament. Each new project should
be approved by this House. Un-
der section 639 or some such section of
the Companies Act, balance sheets are
to be given to this House and also audit
report. There is difference between the
private sector and the public sector and
1 am not here treading on somebody’s
feet. In the private sector there is eco-
nomy and they strictly observe the Com-
panies Act. Unfortunately, the Compa-
nies Act could not go into those things
which are included in the five or six sec-
tions—624 to 629, I think. Whenever
Government want to start any undertak-
ing, whether in partnership of 51 per
cent or wholly as it is in the case of
Sindri and other companies, where the
entire capital is that of Government,
the estimates of the project of the un-
dertaking should be approved by this
House although we are the shareholders
—the Members of Parliament and the
people. The hon. Finance Minister
would not at that time think of includ-
ing a proper chapter to control Govern-
ment companies in the companies Act. It
should be done.

The Planning Commission has intro-
duced more difficulties for the Finance
Ministry. Although there is a Committee
of three or four Cabinet Ministers to
look into the planning of the projects,
the financial control of those projects,
during the course of their progress, re-
quires much stricter control. 1 am glad
to find that the budgetary control and
financial control by the Finance Minis-
try have increased. I am glad to find
that it has put a stop to the feeling in
the various Ministries that they can go
on estimating and spending the money
as they like, and it is the Auditor-Gen-
eral to account for the expenditure.

Shri Kamath : Unfortunately, you are
not now Chairman of the P.A.C.

Shri B. Das: I am not. I am glad I
am not. I am not well and so T wanted
to get out of it.
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The Finance Minister said two or
three days ago something about a small
technical committee to go into the pro-
jects. But that is not the only approach
to the problem. The Finance Ministry
must control the expenditure of each
project and then it should also go into
the expenditure of the Plan—the com-
munity projects and others. It should see
whether money is properly expended and
whether money is spent for the benefit
of the people. The Finance Minister
will be hard pressed to find money for
the - Second Plan. He should see that
money is not squandered.

I do not wish to say any more. I am
glad that the difference that existed
among the various Ministries and the
Finance Ministry over financial control
has been done away with. 1 am also
glad that the officers—Secretaries and
others—now feel that there should be
co-ordination of expenditure and that
the Finance Ministry should control the
expenditure. I am glad that this stage
has come and the next stage will be to
see that there is no squandering of
money.

Shri Tulsidas (Mehsana West) : My
cut motions Nos. 1186 to 1189 relate
to the question of budgetary reforms
and the accountability of the State un-
dertakings. The Finance Ministry deals
with activities which are all-pervasive
and vital to the economic life of the
country. Its importance lies in its task
of keeping vigilance over the pulse of
the economic life in the country. It is
this Ministry which is responsible for
in fiscal and
monetary matters. The inauguration of
the Second Plan has added much to its
responsibilities by putting on it the bur-
den of keeping a very vigilant watch
over the nation’s expenditure on various
developmental schemes. This is largely
so in view of all these highly essential
functions of this Ministry. The coun
must thank the Finance Minister for his
deep insight and understanding of the
intractable economic issues and his
great abilities as an administrator.

On this occasion, I shall restrict my-
self to the particular and specific mat-
ters of economic importance for whose
administration the Finance Ministry is
responsible. First of all, I shall refer to
the imperative need for the budgetary
reform in this country. My friend, Shri
Das, made certain suggestions just now.
I also wish to offer my suggestions for
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[Shri Tulsidas]

remodelling the budgetary system to en-
sure a more detailed and careful exa-
mination and scrutiny of the country’s
finacices by this House which is the su-
preme and sovereign legislative body in
the country.

In this context, ] would make a ref-
erence to the recent ideas about na-
tional accounting. It will be agreed that
the present system of budgeting does
not fully permit a clear picture of the
country’s economic strength and of the
various deficiencies and shortcomings
that might prevail in its economic fab-
ric from time to time. The present bud-
getary system has a somewhat restricted
field in so far as it does not give an ac-
count of the changes in the country's
national income, per capita income,
inter-relationships between the differ-
ent sectors reflected through prices,
production, costs, etc., and also the state
of affairs in different sectors—rural,
urban, primary, secondary and tertiary
sectors—of the economy. Similar diffi-
culties had arisen in the past in Great
Britain and since a few years, the Par-
liament in that country has adopted a
system of national accounting whereby
the Chancellor of Exchequer presents
an account of the nation’s economic
health when he submits the budget in
the House of Commons. A White paper
is brought out giving a detailed account
of all these various aspects which ob-
viously enable the Parliament and the
entire country to take a comprehensive
view of the economic conditions.

Shri A. M. Thomas (Ernakulam):
What do you say about Part A of the
Budget speech ?

Shri Tulsidas: That does not give a
complete picture. Therefore, I suggest
that the Finance Minister should con-
sider the necessity of bringing out at
the time of Budget a similar White Pa-
per which will provide the country with
sufficient economic data to judge the
Budget in its proper perspective.

There is another point—the manner
and method in which the Budget is
dealt with in this country. The Finance
Minister comes out with his Budget at
the end of February every year and this
House is called upon to go through the
Budget proposals of expenditure and
fresh taxation, if any, within a period
of six weeks. I know there is a general
feeling that the time available to this
House is not sufficient and there has al-
ways been a cry for more time to
scrutinise the Budget. (Interruptions).
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Shri U. M. Trivedl (Chittor): It is a
bungling department.

Shri Tulsidas: The existing system
works almost like a steamroller; it is
moved on the floor of this House with

eat haste. This is largely so, because,
m an era of planning for rapid econo-
mic development and industrial pro-

ress, each Budget brings forth proposals
or an accelerated tempo of expenditure.
Further, the purview of Government's
activities and powers in economic mat-
ters is fast expanding.

The Second Plan, for instance, en-
visages a great expansion of the State's
activities. Thus, planning has complete-
ly changed the nature and complexion
of our country’'s Budgets. In the pre-
Independence days, the Budgets had
restricted importance because the then
foreign Government had only very li-
mited aims but in the post-Independence
period the planning and developmental
activities at the Centre and States level
have completely changed the comple-
xion of the Budget. It will be conceded
that the present budget procedure
hardly offers my time for the House to
study the proposals in great detail and
I discuss them threadbare. Besides, the
manner of presentation of the Demands
for Grants and the annual reports of
the Ministries and other departments
is cumbersome and makes the task of
proper understanding of the Budget
more difficult.

At present, no detailed information is
given on the expenditure items like the
States undertakings, irrigation and pow-
er projects and Central assistance in the
form of grants-in-aid, subventions and
loans to States and other schemes
which involve huge capital out-
lay. For instance, last year the
Budget provided Rs. 355 crores for ex-
penditure in the form of loans to the
State Governments and others mostly
for the execution of the projects in. the
Plan. The provision made for this year
on this account is Rs. 386 crores. The
details of expenditure on civil adminis-
tration, particularly in respect of staff
recruitment etc., do not seem to be as
important considering the huge expen-
diture we are undertaking both in the
States as well as in the Centre. The pro-
posed expenditure on items like staft re-
cruitment is small compared to the larg-
er expenditure on the Plan and the deve-
lopment activities.
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Thus, it will be realised that the pres-
-ent system of budget presentation and
jts passage through the various phases
has all these drawbacks. This House is,
as I said earlier, a sovereign legislative
‘body and the representatives of the peo-
ple sitting here have a great responsibi-
lity for the expenditure of every rupee
sanctioned. A strict and vigilant con-
trol over the country’s finances is both
the supreme right and responsibility of
this House, which is rightly called as
the ‘custodian of the country’s finances'.
Therefore, no effort should be spared to
strengthen the financial control of the
Parliament over the governmental ex-
penditure.

With this end in view, Sir, 1 recom-
mend the budgetary practice and proce-
dure adopted in the United Kingdom in
the recent times. I would suggest the
acceptance of the British model of bud-
geting in order that the time schedule
for the presentation of budget should be
so arranged that the estimates of re-
ceigts and expenditure may be presented
in February and the budget proposals of
the Finance Ministry may be submitted
to the House at a later stage, say, in the
middle of April or May. Perhaps, I may
be told that our financial year closes
with the end of March and therefore
we are required to put up the budget
proposals and everything before that
period. But, my reply is that we can
change this year now, because we are
now embarking upon very big and
huge schemes where a large expenditure
takes place and, therefore, it is much
better to have these different aspects to
be considered in details. Soon after the
presentation of the estimates of receipts
and expenditure in February, the House
should refer this matter to the Estimates
Committee which should be enlarged to
form itself into several sub-committees.
These sub-committees should go through
these estimates and report back to t
House in the course of about two 6r
three months. The discussion 6n De-
mands for Grants can thus start in April
or May onwards along with the budget
proposals of the Finance Minister which
may be presented by this time.

‘One of the advantages of this proce-
dure will be that frequent changes in
the budget proposals will be avoided.
Sir, you know very well that in the last
year practically far-reaching propo-
sals were brought in and they were
amended and changed. Practically most
of the proposals were changed and,
therefore, I am suggesting that by this
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method the House can form into
different committees, may be as part
of the Estimates Committee, and go
into the details of the estimates of
receipts and expenditure. Then it will
be much better that the discussions are
done on the report of the sub-com-
mittees. This is how the budget is being
now tackled in the House of Commons.

Then there is another trend at pres-
ent. In the Finance Bill they bring in
amendments of very far-reaching im-
portance to the Income-tax Act, Cus-
toms Act and so on. This is also not
a very healthy practice. When any Act
has to be amended, particularly the
Income-tax Act and other Acts, there
should be an amending Bill, which
should be brought forward, and dis-
cussed at least in a Select Committee
before the Act is amended. Sir, you
know, last year we had very far-reach-
ing changes in the Act. For example,
the definition of dividend was complete-
ly changed. The whole of section 23 A
was changed. This year we have got a
number of amendments to the Income-
tax Act. We have got to pass these in
this House. These are very far-reaching
changes to the Income-tax Act and we
have to pass them without understanding
the importance and the implications of
these changes. We have to go through
them in a hurry in order to pass the
budget proposals and the Finance Bill.

I, therefore, submit that the present
method of presentation of budget pro-
posals is cumbersome. To avoid this, I
suggest that each Ministry should sup-
ply the estimates or receipts and expen-
diture separately, both on current and
capital accounts, annual reports etc., in
a well documented form for the purpose
of better appraisal. Further, would
suggest that the planned expenditure of
each Ministry should be separated from
the normal expenditure on civil admi-
nistration. This is necessary because it
is not clear as to how much of expen-
diture asked for by each Ministry is
meant for development and how much
for normal administration. This is also
necessary in view of our heavy expen-
diture and the Plan that we are envi-
saging which is of a very high propor-
tion.

Another matter which I would like to
deal with is the question of State un-
dertakings. The other day—Saturday—
on a Private Member’s Resolution there
was a certain amount of discussion. I do
not wish to go into the question of the
merits and demerits with regard to the
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different sectors. But, I do wish to make
it clear that the main purpose of that
particular Resolution has been defeated
by making charges and counter-charges
against the different sectors. The main
purpose was the accountability of the
State undertakings to this House and, to
that extent, that particular aim was
missed in the debate.

You know very well, during the last
two or three years 1 have been rather
asking for very detailed accounts of the
different State undertakings. It is after
pressing for two years that the Finance
Minister very kindly suggested that the
balance-sheet, and profit and loss ac-
count should be published. They are
now being published in the reports of
the different Ministries. What I am sug-
%esting is that there should be a White

aper in which the whole accounts of
all the public undertakings may be col-
lated together. Then we can have a
better appraisal of all the State under-
takings, whether the State undertakings
are functioning in the larger interests of
the country or not. For example, we
have the Railway Ministry whose capital
expenditure at present is nearly Rs. 700
crores. The extent of capital expenditure
on State industrial undertakings in the
First Five-Year Plan comes to about
Rs. 60 crores. The expenditure on State
undertakings is going to be ten times
more during the Second Five-Year Plan
and the capital expenditure would, there-
fore, be in the region of Rs. 600 crores.
The State undertakings have now there-
fore, reached the proportion of the Rail-
way Ministry. We have got a separate
budget for the Railway Ministry. We dis-
cuss the budget of the Railway Ministry
in a separate way. Now, if we are to
have State undertakings of such pro-
portion and the House should have an
opportunity of considering every aspect
of the State undertakings then we should
have a consolidated White Paper, if I
may call it so, where the balance-sheets
and profit and loss accounts of all the
State undertakings must be collated to-
gether so that the House would be able
to form itself into committees and look
into the details. If you like, let the Esti-
mates Committee also go into the de-
tails before the House takes up the
White Paper for discussion. I suggest
this for the sake of accountability, for
the sake of proper scrutiny and for the
information of this House.

The hon. Finance Minister said the
other day that just as in the private
sector in the public sector also there
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are share-holders and that this House
is a share-holder of these public un-
dertakings. After all, we represent the
people and the people are the real
shareholders of these public undertak-
ings. As such we are responsible for
every rupee that we sanction. There-
fore, we must know about the expendi-
ture and the way in which that ex-
penditure has been done. We should
be able to understand the exact nature
of how these public undertakings func-
tion.

In this connection I would like to
point out one thing. From the accounts
here T find that these are framed in a
different manner. The accounts of each
undertaking is different in form from
that of the other. Take for example the
case of Chittaranjan Locomotive Fac-
tory. I cannot find from the accounts
the total value of the production which
this factory has ben able to do in one
year. It is not mentioned anywhere. In
regard to the Sindri Factory they have
been able to get the total production
and the total sales. As my friend Shri
Das has pointed out, in the public un-
dertakings the Government has taken
powers though no Acts apply. Most of
the sections of the different Acts are not
applicable to the public undertakings.
For example, in the Companies Act,
there are many sections detailing how
balance-sheets are to be made up, how
the profit and loss accounts are to be
made -up. But, if it is a question of the
public undertakings, the Indian Compa-
nies Act is not applicable to them. The
public undertakings must be formed in
a different manner I just want to point
out that in certain undertaking we do
not understand what is actually happen-
ing and what is the actual expenditure
and we do not know what has actually
been produced in the course of a year.

I would like to suggest that the ac-
counts must be standardised in the man-
ner provided in the Indian Companies
Act. We must also have a standardised
year. There are different years for dif-
ferent companies. We cannot understand
how anybody can guess the different
standards and the different systems of
accounting. Therefore, there must be
standardisation in a particular form. All
the details must be available for the in-
formation and scrutiny of this House.
This is very important because we are
now going to have larger and larger
amounts of expenditure on the public
undertakings and we will have more and
more of such undertakings. Therefore,
accountability is very important and
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this House must have all the informa-
tion that is necessary to appraise the
situation in all the different undertakings.

fhen there is another important point
and it is in regard to the loans and
grants given to the State Governments.
We are in this House voting for
large amounts by way of loans
subventions, grants, etc.,, to the
various State  Governments. But
we do not know what is happening in
the States. All that expenditure is voted
by the House. In Australia, they have
got a Grants Commission. I have been
mentioning this for the last two years.
They have a system wherein the Grants
Commission goes into the different loans
and grants which are given to the States.
The Commission scrutinises the allot-
ments and assures itself whether the
loans and grants given by the Centre
have been properly spent or not and
whether the monies which have been
given by the Centre to the States have
been properly utilised and in a proper
manner and whether they are spent for
the purpose for which they were meant.
But here we have no accounts at all.
We do not know what is happening to
all these large amounts of expenditure
that we are voting here in this House.
We have got no scrutiny and have no
basis on which we can see how these
different accounts and expenditure
sanctioned by this House are made out.

Shri A. M. Thomas : Are not the State
Governments exercising control and is
not the Auditor-General functioning in
the States as well as in the Centre ?

Shri Tulsidas: But I would like to
know the position. Recently, there has
been certain dissatisfaction regarding
the State undertakings. The Accountant-
General has not even kept the accounts.
There is always an auditor who is a
pointed by the Government to audit
the accounts. The Accountant-General’s
control is also not there. Of course, he
can take over the control 'if he wants
to and he can check the accounts. Take,
for example, the State Bank of India. A
provision has been made that the audi-
tors would be private auditors appoint-
ed by Government. The Auditor-General
does not come in there. Similarly, in the

Life Insurance Corporation, auditors are .

appointed by the Government, and they
will be auditing the accounts. I would
like the House to appreciate this point.
I am not quarrelling or saying anything
against anybody. But I say that this
House is entitled to know the facts, be-
cause this House votes very large am-
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ounts for expenditure and the amounts
will be greater and greater in the years
to come. So, unless we have got a sys-
tem by which we may be able to know
what is happening in the States’
as well as in the Union Gov-
ernment’s undertakings, it is not possible
for us to scrutinise or to make any com-
ments. 1t is therefore necessary that in
future, whatever the allocations that we
give to the States, we must form or
evolve a method by which we may have
certain amount of information and we
should try and see that the amount
granted by this House is well spent. We
must see that this House gets the infor-
mation that is required, and that it is
placed on the Table of the House and
is available to every Member.

Then there is the question of com-
any administration. There has been a
ot of discussion about this when the
Company Law was passed. A new De-
partment of Company Law Administra-
tion has been formed in the Ministry of
Finance. It is only on the 1st of April
that the new Act came into force. I
would like the hon. Finance Minister
to let me know whether, in view of this
new Act, there have been practical diffi-
culties in the day-to-day work of the
companies. We have tried to put in
this Act a number of clauses which have
been a source of unnecessary trouble. If
there was any reason for it, I can un-
derstand : I can cite one or two exam-
ples. There arc associations which are
non-profit making bodies. They are cal-
led association-committees or some-
thing like that wunder the new Act.
Under the new Act, each director has
to give information to the Government
regarding such bodies. Such informa-
tion is normally given only by the com-
panies. For example, information as to
whether there are relatives who are in-
terested in any other business has also
to be given. How is such an association
interested in this matter ? I pointed this
out at the time when the Bill was un-
der discussion, but unfortunately, my
suggestion was not accepted.

Take the question of relatives. This
question is so wide, and it has now be-
come much widened. There are 108
categories of relatives about whom each
director has to give information. He
must say whether any of these large
number of relatives is interested in any
company or in-any partnership compa-
ny, or is doing any business in any com-
pany. In case a relation has to do some
business in a company in which the di-
rector is interested, you will appreciate
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the amount of difficulty that is created.
I have been noticing this for long.Noti-
ces are given by the directors saying
that they have got to take the permis-
sion at the general meeting. I have ana-
lysed these cases. 40 or 45 companies
have had to give such notices. Such
notices have a red in the press and
they are mostly in Bombay. 1 can of
course take note of the companies only
in Bombay. But you must know that
there are hardly one or two or at the
most three relatives of ten or eight
directors who are in the firm, either em-
ployed as clerk or as a worker. The
purpose of this clause was that there
was the question of nepotism. Where is
the nepotism here ? Eight or ten direc-
tors of a company have just one or two
men in the subordinate posts, I can also
give an example of a company where,
for three thousand employees, there are
just two persons related to the direc-
tors. Is there any nepotism here ?

The Minister of Revenue and Civil
Expenditure (Shri M. C. Shah): What
is wrong in putting such a restriction ?

Shri Tulsidas : I am only pointing out
the amount of difficulty that is created,
and you will be able to appreciate it
when you actually face these things. The
Company Law Administration has been
approached by every company, saying
how this particular clause has come in
the way of the normal, day-to-day work-
ing of the company. If there is a rela-
tion, automatically the director has to
vacate the office. Only the other day, in
a big company, the Associated Cement
Company, someone became a relative of
the director or the chairman, and there-
fore, the chairman—I think it was the
chairman—had to resign. He automati-
cally vacates the office. Because some-
body gets married and therefore that
man becomes the relation of the chair-
man, the chairman has to vacate his
office ! After all, the man who marries,
becomes the relation of the chairman
after he marries, and then, because he
marries, the chairman has to vacate the
office. Is there any purpose in this pro-
vision ? What was the reason for this ?
‘The director or the chairman has first
to ﬁet the permission and then perhaps
he has to take the permission as to whe-
ther he is interested in the man or not !

Shri M. C. Shab: The hon. Member
knows that the House put in that sec-
tion deliberately.
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Shri Tulsidas: I only hope that all
this thing should apply to the Govern-
ment also, and to the Government Sec-
retariat. Then, I can understand. You
should say that no relative of Ministers

.can be employed in the Government or

in the Ministry concerned. If you have
such a provision as regards your servi-
ces, then 1 can understand a similar
provision in the Companies Act. I want
to know why this discrimination has
been made.

Shri M. C. Shah: You had advanced
that argument, and it was rejected by
the House. That is the difficulty.

Shri Tulsidas : I am just pointing out
these difficulties. I would like to know
whether they have found out these diffi-
culties in what they have proposed to
do.

Now I come to the question of ex-
traordinary powers which the Govern-
ment take under the Land and Sea Cus-
toms Act and so on. I know this matter
has been discussed in this House very
thoroughly when particular Act—the
Sea Customs Act—was amended. Ex-
traordinary powers were taken under
this Act. I know that the House was
given an assurance that this Act would
be administered in such a manner that
normally it will not create any difficul-
ties. But I know that by the particular
amendment to the Act, there have been
a certain amount of difficulties. Those
difficulties have been unnecessarily
created. The customs people go and
search the houses and do everything and
say, “Here is something”. I am not here
to defend the persons who have done
something bad. To do bad things
is unsocial. I say you can pun-
ish such people as much as you can. But
I do feel that there must
enough protection and safeguards in
any law that we make. An honest per-
son should not unnecessarily be haras-
sed. That is all that I would like to say.
But unfortunately, with these powers
what has happened is that the honest
person is squeezed out of this country.
It is only the dishonest person who can
continue. That is the position. I -would
only appeal to the Minister in this mat-

.ter, because this is under the Finance

Ministry, 1 would like the hon. Finance
Minister to take note of what I have
said. I have given my suggestions in a
constructive manner. I have not suggest-
ed anything in which there is any criti-
cism. 1 have made my suggestion only
in a constructive way and with the hope
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that things would be done in a cons-
tructive way. We are now on the
threshold of a much bigger plan. We
want everyope in this couatry to do
more and more work. We want every-
ome in this country to work harder
without any undue interference on the
part of the Government or their admi-
nistration.

Shri Viswanatha Reddy (Chittoor): I
have to take up the trend of arguments
advanced by Shri Mohanlal Saksena
with regard to the creation of incen-
tives for production during the second
Five-Year Plan period. He suggested
that during the Second plan period, you
must create lots of services and con-
sumer goods. How that is to be done
is the matter which is being discussed
in the country all over.

In this matter, the hon. Finance Mi-
nister and the hon. Commerce and In-
dustry Minister are speaking in two
voices. Day before yesterday, the hon.
Finance Minister speaking at a certain
place suggested that consumer goods
should be imported from America and
other countries in order to make up the
excess amount of money. Yesterday, in
the course of reply to the debate, the
Commerce and Industry Minister said
that we must produce as much consumer
gocds in this country as possible in
order to achieve the same objective.
The relative merits of these two sugges-
tions are certainly worth discussing on
this occasion.

Shri A. M. Thomas: The Finance
Minister said that with a view to fin-
ance the Plan, we may import some of
the surplus commodities from the
U.S.A.

Shri Viswanatha Reddy : 1 propose to
discuss the financing aspect also. I have
been studying for -a few days a very
interesting subject, the subject of in-
centive taxation, as proposed by an au-
thor by name William Hazlitt. 1 do not
say that even .in our present taxation
structure, there is no incentive taxation ;
but, as I see, in our tax structure (oday,
we do not have that amount of em-
phasis on incentives to production. In
other words, our tax structure is such
that excess production is taxed on a
much larger scale than what is pos-
sible under what is called iacentive
taxation. Incentive taxation is based on
the living standard of a person. There-
fore, the living standard is the rate of
tax. According to the author of this
very intriguing subject, the living stand-
ard consists of two aspects. One is the
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amount of money that an individual
spends on his own personal luxuries
plus the average normal rental of the
property he holds. The combined money
value of these two constitutes the living
standard of an individual. I may be per-
mitted to read a few lines from a book
entitled Practical Answers to Inflation,
Unemployment, Taxation and Political
Leadership by William -Hazlitt. He
says :

“In the revenue phase of In-
centive Taxation, it is assumed that
the total economic benefits to any
individual under any government is
represented by his living standards
which is his real income. It pro-

oses this real income as the one
ase for taxation in fieu of nearly
all other forms of revenue taxa-
tion. Such a tax is clearly in pro-
gortion to both ability to pay and
enefits received, the two basic
principles of sound taxation. If the
individual uses his money 1ncome
to raise the living standards of
others, the latter pay the taxes. A
taxpayer’s living standard is the
sum of two items: his personal
spendings and the fair rental value
of his property not used for busi-
ness purposes. Under such a tax
the individual controls the flow of
money from himself to the gov-
ernment by adopting a certain liv-
ing standard just as he now does.
in his local taxes on his . home.
The taxpayer would thereby levy
his own taxes.”

That means, we are going to give ade-
quate incentive for production of goods
and services in this country. A tax
structure which gives incentives to pro-
duction of consumer goods is the need
of the hour today. Unless we do this,
the amount of money that is available
to the community for second Five-Year
Plan will certainly result in a great deal
of inflation. We would not know when
the inflationary spiral will start. Once
it starts, it woud be very difficulty for
anyone to prevent that spiral from
mounting up and up.

The claim that is made on behalf of
this Incentive Taxation has ben sum-
med up in one sentence :

“The greatest opportunity to
share the wealth occurs when pro-
duction is the greatest and most
continuous. Incentive Taxation un-
der capitalism will make this op-.
portunity universal.”



5927 Demands for Grants

[Shri Viswanatha Reddy]

According to this author, the new
definition of the philosophy of capita-
lism is this:

“In the future, the philosophy of
capitalism can be ‘From each ac-
cording to his ability, to each ac-
cording to ‘his need and more’: to
each according to his contribu-
tion’.”

That is the claim that is made by the
author. Although I do not subscribe to
the view of this author, I do fecl that
an element of incentive in our tax struc-
ture is absolutely necessary in the pres-
ent context.

I would now. like to refer to a sub-
ject which, to my mind was not dis-
cussed so far in this House, namely,
the subject of the public deb: of the
Government of India as well as of the
State Governments. Although 1 am not
one of those who feel very avpprehen-
sive of the content or the extcnt of the
public debts of our Governmcat--both
at the Centre as well as in the States—
1 do feel that the time has come when
an adequate explanation of the content
of the public debt is needed. From the
Explanatory Memorandum, 1 {ind that
the total debt of the Government of
India at the end of 1956-57 is Rs. 3,112
crores. To this are to be added the va-
rious unfunded debts, namely, the liabi-
lities on account of safe deposits like
the provident fund, postal savings bank,
railway funds etc., which amount to
Rs. 1,043 crores. The total, therefore,
comes to Rs. 4,133 crores. An analysis
of this public debt is also made in the
Explanatory Memorandum. In this it is
stated that the interest-bearing debt is
Rs. 3,931 crores and the interest-yield-
ing assets out of this public debt come
to Rs. 2,996 crores. Therefore, the total
uncovered debt, or in other words the
dead investment is of the order of the
Rs. 885 crores. To this should be added
a sum of Rs. 300 crores which Pakis.
tan owes us and which they are not
going to repay in the foresecable fu-
ture. We are not even receiving the in-
terest obligations for the sum of Rs. 300
crores. Therefore, the total uncovered
obligation is Rs. 1,200 crores. We
have to pay interest on this every year.
Taking the average interest rate at 3
per cent., it will work out to Rs. 36
crores. That is, every year, the reve-
nues of the Central Government are
obliged to pay an interest of Rs. 36
crores. I should think that, when we
are finding it so difficult to find the
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resources for our Plan, to surrender
nearly Rs. 36 crores by way of inter-
est is a very heavy burden on thc reve-
nues of the Central Government.

Shri K. C. Sodhia (Sagar): The in-
terest charges are nat Rs. 36 crores.
They are Rs. 108 crores.

Shri Viswanatha Reddy: I am only
calculating on the basis of the mini-
mum charges of interest that are to be
paid on the uncovered liability. You
are calculating on the total.

Shri K. C. Sodhia: That is what is
given in the explanatory memorandum.
A sum of Rs. 108 crores is paid by
way of interest by the Central Gov-
ernment.

Shri Viswanatha Reddy: I say that
the total interest charges come .to
Rs. 108 crores. That portion of the in-
terest charges due on the uncovered
liabilities is Rs. 36 crores. I say that the
interest charges on dead investment is
Rs. 36 crores out of Rs. 108 crores.
This is unnecessary waste.

Shri B. S. Murthy (Eluru): If it is
Rs. 108 crores, it is still worse.

Shri Viswanatha Reddy: As against
this amount of Rs. 108 crores, we have
got interest yielding assets.

The position of the State Govern-
ments in regard to debt is still worse.
The State Governments are charged
with developmental activities as well as
welfare activities. Therefore, the am-
ount of debt that the State Govern-
ments have to incur in order to balance
their budget and also in order to fin-
ance their various Plans is going to be
increased from year to year. The in-
terest charges on this debt will have to
be borne from out of the revenues of the
State Governments and the burden will
Fo on increasing from year to year un-
ess the capital investments of the State
Governments are diverted to those un-
dertakings which pay a heavy return.
That is not possible taking into account
the functions that the State Govern-
ments are asked to perform. For ins-
tance, if there should be a capital in-
vestment on education, health or the
construction of village roads, it is not
possible for the State Governments to
realise any significant return out of this
capital investment. All the same, though
this investment yields invisible returns,
it does not make any significant addi-
tion to the revenues of the State Gov-
ernment. Therefore, their revenues are
and will be unduly strained unless the
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new Finance Commission that is going
to come next year is going to allocate
better sources of revenue to the State
Governments and also the principles on
which grants in aid are granted to the
States are thoroughly changed and revis-
.ed in order to help the revenues of the
State Government. Therefore, 1 feel
that the Government owes to this House
an adequate explanation of the various
pressures of interest that our revenues
are asked to bear on this account.

Now, I should like to refer to the in-
flationary pressures about which appre-
hensions are felt in the country. There
is a great deal of controversy raging
over the question of inflation. As regards
quantum of inflation, there is a good
deal of difference of opinion. I think it
is better that the Government brings out
a White Paper detailing the various im-
plications of deficit financing and the
inflationary pressures that it is likely to
cause, the prices of the various esscntial
commodities that are likely to be affect-
ed on account of the inflation, etc. The
fears expressed by some of the mem-
bers of the community in our country
with regard to the pressure of inflation
may be summarised in the piquant sen-
tences of this author called Paul Einzig
on the subject of inflation. He says :

“If a currency is inflated for the
sake of increasing goods for civi-
lian requirements then the effect of
the larger volume of currency on
the price level may be largely
neutralised by the increase in the
supply of goods available for pur-
chase. On the other hand, if the
counterpart of the additional pur-
chasing power put into circulation
consists of guns and war plares,
or even hospitals and roads, then
the whole weight of the additional
purchasing power bears on a dimi-
nished volume of goods available
for civilian requirements.”

Another point that has been made
on this subject of inflation and the ap-
prehension felt is put thus:

“The extent of inflation caused
by the functioning of the Welfare
state might in given circumstances
go a long way towards wiping out
its advantages. By the time all sec-
tions of lower paid groups have
secured their advantages, the rise in
the cost of living caused by the

ranting of these advantages will
ave deprived the recipients of
much of the real benefit.”
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Again, he says:

“Even during periods when there
is unemployment to absorb, an ex-
pansionary monetary policy usually
results in a rise in prices. For ex-
pansion of production uts pur-
chasing power into circulation be-
fore the goods produced come on
the market to offset the effects of
the additional purchasing powsr on
prices.”

These three are the general appre-
hensions felt in our country. I thitk the
Finance Minister must produce a White
Paper in order to set aside doubts and
apprehensions expressed in various
quarters. I think the worst thing about
inflation is the scare and lack of confi-
dence that it creates. Therefore, it
should be our endeavour to see that
t}l:is scare and lack of confidence is not
there.

I wish to say a word about the In-
come-tax administration in our country.
It has been said that nearly 70 per cent.
of the tax is collected in the two metro-
politan cities of Bombay and Calcutta.
The rest of the tax is collected in the
districts. It is my knowledge that most
of the big companies have their head
offices either in Bombay or Calcutta
and some individuals deliberately keep
their head offices in Bombay or Calcut-
ta for one very important reason and
it is this. In these two cities, it is not
possible for the Income-tax administra-
tion to go into their accounts and scru-
tinise the amounts as closely as the
Income-tax authorities in the districts
are able to do. Therefore, there is a pos-
sibility of evading the tax in these two
cities. Therefore, some of the people
who can easily have their head offices
in the district headquarters, deliberately
keep a small board in the cities in order
to be able to be assessed by the Income-
tax authorities in the city so that they
may have scope to escape the impact of
the Income-tax on them. How this law
is functioning in the districts is a mat-
ter which must concern us very much
now. In the districts, generally, the offi-
cers who are juniors in the department
are posted. These officers are anxious to
get their Grade I or Class I and they
are anxious to show progress in the col-
lections in that particular district. If the
previous officer had collected Rs. §
lakhs, the next officer would like to
show his mettle by collecting an in-
flated figure. In doing so, he causes a
lot of harassment to the assessees, with
the result that the tendency to evade in
the districts is much more than in any
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other place because of the unhelpful at-
titude and discourtesy on the part of
these Income-tax officers. I know that
last year a circular was sent by the
Central Board of revenue particularly
to the district officers that the assessees
should be treated with a great deal of
courtesy and that a lot of consideration
should be shown to them.

1 P.M.

But that circular has been disregard-
ed by the officers and today you find
a lot of discourtesy and unnecessary
harassment to the assessees shown by
these officers in their anxiety to promote
their own personal ambitions in the de-
partment. I suggest that the small fry
who live in the districts, probably earn-
ing some Rs. 10,000 or Rs. 20,000,
should not be harassed because it is
this small fry who are the future in-
vestors in our country. As the Commerce
and Industry Minister said yesterday the
possibility of investment Jn the small
scale industry and the possibility of
small scale industry contributing to our
production of consumer goods is very
great in this country. Unless we en-
courage the small investor, unless we
see that he is not killed, even in his
very first attempts, I think the progress
of industrialisation of our country is not
likely to be rapid. Therefore, I suggest
that the administration of income-tax
law, particularly in districts needs look-

ing into.

Shri Bansal (Jhajjar—Rewari): Mr.
Speaker, I must preface my remarks on
the Demands of the Finance Ministry
by a few words of tribute to the splendid
work the Ministry has been doing du-
ring the past five years of the first Five-
Year Plan. Sir, it was no small task
that devolved on the Finance Ministry
to look after the growing expenditure,
both on revenue and capital account to
see through our First Five-Year Plan
successfully. Whatever the shortcomings
and whatever shortfalls in the final fig-
ures of expenditure and investment, I
must say that the Ministry has done a
very good job of work and the Ministry
and all the officers of the Ministry de-
serve hearty thanks of this House on
that score.

Sir, in this House we always empha-
sise the aspect of scrutiny of expendi-
ture. It is quite natural. As a numg:r of
speakers who have preceded me have
made their valuable observations on
that aspect of the question, 1 would de-
vote my attention to another side of
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that question, namely, as to whether all
the expenditure that we are budgeting
here is being incurred both at the
Centre and in the States. I had occa-
sions in the past to refer to the alloca-
tions made for the development of small
scale industries. I said that in one case
the expenditure incurred was actually
less than 30 per cent. In another case
it was less than 8 per cent. I have some
other examples also to which 1 would
like to invite the attention of the House
today, i.e. on some very vital nation-
building activities in rural areas and
small towns.

In spite of all the big schemes that we
are having and seeing through success-
fully, the common man who lives in
villages and in small towns, in my view
is yet very far from seeing the benefits
of these huge developmental schemes,
and particularly in my constituency
which happens to be a backward area.

Shri D. C. Sharma: (Hoshiarpur):
Mine too.

Shri Bansal : Then we are on com-
mon ground.

In my constituency there are three or
four towns and from the very first year
1 was told by the municipal committees
of those towns that they need water-
works schemes very badly. Their condi-
tion can be well imagined when 1 in-
form the House that in one town in
summer there is no sweet drinking water
with the result that the whole popula-
tion of about 40,000 or 50,000 drunk
throughout summer brackish water. In
another town, the water-supply is very
negligible and of course there are no
proper water-works and people have to
draw their water from the wells. Hence
the necessity of ‘having some water-
works schemes. The Government of
India gives the State Governments loans
on a liberal scale. The State Gcvern-
ments are also sug:posed to give some
loans and grants for such water works
schemes. But the difficulty is that when
it comes to the question of implement-
ing the scheme it not only takes years
and years but there is no authority
which knows as to whose function it is.
cither to apply for the loan or to sanc-
tion the loan or to implement the
scheme of water works. I have before
me. a letter from the Chief Engineer
of a particular State, dated the 4th of
this month in which he expresses his
ignorance of the fact that Government
of India gives a grant, oughtright grant,
of 10 per cent on such schemes.
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You may as well tell me that it is a
matter which falls within the purview of
the State Governments and 1 should in
fact knock at their door. Yes, Sir, I
know that. But what I am suggesting
today is that just as the Finance Mi-
nistry has a Planning Division, they
should also have a Progress Division
under that Ministry and it should be
manned properly with adequate staff and
its functions should be to see that all the
normal developmental expenditure that
is budgeted is actually incurred. Today
what happens is that towards the close
of the year on certain items orders
come to the officials at the districts
that on such and such a scheme such
and such amount was allotted and the
amount has not been spent; therefore,
something should be done to spend the
money. I know that for the last two
years in my State the amounts which
are sanctioned for the uplift of Hari-
jans are spent only in the month of
March for holding conferences for Hari-
jan uplift. I have attended three or four
of these conferences, all in the month
of March, when we are busy here, and
throughout the year nothing happens.

The same is the story of the tube-well
scheme and it is an appropriate sub-
ject for me to mention, because in my
constituency a part of it has absolutely
no prospect of canal irrigation because
it is slightly on a higher terrain and it
was for this reason that a scheme of ex-
ploratory tube-wells was sanctioned. We
were first told that we will have some
exploratory tube-wells in 1954 ; then
we were told it would be in 1955, which
later was extended to 1956. We¢ have
no signs of it at all and now 1 find from
the explanatory memorandum that the
scheme will fructify only in 1958.

Shri Kamath : Still exploring !

Shri Bansal: Now, these are items
where if proper expenditurc is not incur-
red, the majority of our people are not
going to see the benefits of indepen-
dence, and it is for this reason that I
emphasise this aspect of the question of
seeing that whatever amounts are bud-
geted here for developmental works are
actually incurred.

I know there are difficulties of per-
sonnel. In a large number of cases, ex-
penditure is not incurred because ade-
quately trained personnel is not avail-
able. This question has been raised be-
fore the House again and again. Our
Estimates Committee have gone into
this question and have made a large

number of suggestions. One difficulty 1
2—45 L.S.
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find with regard to some of the back-

-ward areas is that the community pro-

ject schemes which have been launched
in areas which were slightly more deve-
loped than the backward areas have left
those backward areas absolutely high
and dry. I mentioned this point on a
previous occasion also. What is hap-
pening is that all the district machinery
gets busy and geared to seeing the work
at the community projects centre. And
in areas where there are no community
projects, even the normal type of deve-
lopmental work does not take place. I
would therefore suggest that a special
circular should be 1ssued to the various
State Governments inviting their atten-
tion to this aspect of the developmental
work. They should be told that simply
because there are community projects
in certain selected areas, the other areas
should not be left high and dry.

The question of administrative and
technical personnel has been raised
again and again. One of the handicaps
which we suffer from in our country is
the lack of adequately trained engineers,
overseers, draughtsmen and, on the so-
cial services side, doctors. I have been
suggesting that as far as the engineers
are concerned, we must give up for some
time to come the question of very high
standards. We must somehow see that
the courses for the engineering classes
are only for a period of three years.
Train your engineers in the colleges for
three years, and send them to the works;
after five years of work there, let them
again go to the engineering colleges for
one year’s refresher course, so that at
least for the time being, we shall be
able to tide over the difficulties.

As far as doctors are concerned, we
used to have the licentiates’ courses for
three years. I think we are now having
colleges where a person can qualify only
in a period of five years, as a doctor.
My suggestion is that we must give a
licentiate’s degree to a doctor in three
years. Let him go to the rural areas and
towns where we are experiencing a lot
of difficulties in getting adequately qua-
lified doctors—I can speak at least about
my constituency here—to man the dis-
pensaries which are being opened in
those places. After working there for
five years, let him again go back to the
college, take training for a year more,
and then he can become a full-fledged
M.B.B.S doctor.

The question of inflation has been
referred to by a large number of speak-
ers who have preceded me. On reference



5535 Demands for Grants

[Shri- Bansal]

to the statistics of wholesale price indi- -

ces, I find that during the last three
months, there has been a substantial
rise in the general index of wholesale
prices, of as much as 20 points.

Shri K. C. Sodhia: 34 points.

Shri Bansal: In January, the index
number in respect of all commodities
was 375, in March, it was 387. That
shows that there was a rise of only 12

points.

Shri K. C. Sodhia : I was telling you
of the rise during the period from De-
cember 1954 to December 1955.

Shri Bansal: From December, the
rise is even more. If you go to April
last year, you will find that the rise is
still greater. In April 1955, the index
was 345, and in March this year it was
387. That means that there was a rise
of about 40 points. A rise of 40 points
over an index of about 345 means a rise
of almost 10 per cent, which is quite a
sharp rise, in my view.

But here there are one or two fac-
tors that we should not forget, and the
first is that there has been a steeper
rise after November, when the index
was 365 ; in March, it was 387, which
means a rise of about 22 points during
the last five months. The reasons for
this, in my view, are the scarcity of
foodstuffs and the prospects of a slight-
ly unfavourable winter crop. I am glad
that the Food Ministry have now enter-
ed into some arrangement for importing
foodstuffs, and maintaining a stock of
reserves, and I think that this will have
some effect on the price situation. The
figures for the last few days of April are
not available, but from whatever indi-
cations are there, we can hope that we
shall have a downward trend in the com-
modity index.

I do not take a pessimistic view as
some of my friends have done, end I
do not think that there is any cause for
alarm. But the fact remains that we
shall have to watch the price situation
very carefully. My suggestion is that
if there is no adequate machinery at
present in the Finance Ministry, we
must have a sort of vigilance dcpart-
ment there which will be watching the
red signs of inflation, and go on advis-
ing the various Ministries concerned, as
to the immediate steps that have to be
taken to see that the price trend is
stabilised, *
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I have said again and again that in
a backward country like India, tne im-
pact of any additional money that is
created is going to be felt most on cloth
and on food. As far as food is concern-
ed, there is one relieving feature, name-
ly that its demand cannot be so clastic,
and iIf we have a reasonable crop, the

rices of foodgrains can be kept with-
in reasonable check. So, the main impact
is going to be felt on cloth, and in
my view, also on building matcrials,
for in our country the rural population,
whenever they get slightly more money
in their hands, try to invest it in house-
building. At least, that is my experience
of my constituency. It is for that very
reason that I have been saying again
and again that we must see to it that coal
for brick-burning is made available to
our rural areas as rapidly as possible.
On the last occasion, when 1 had spoken
on this question, I was wrongly report-
ed in the papers as having said that
coal should be made available for ce-
ment. Well, it should be made available
for cement, but what I was trying to
say was that brick-burning coal should
be made available for smaller towns
and rural areas, so that when a villager
wants to spend money on building a
house, he will not experience much diffi-
culty in getting building material, which
is nothing more than bricks. No steel is
used in our rural houses, and only very
little of cement is used. So, if brick-
burning coal is given to our rural popu-
lation, they will be quite satisfied with
it, and the impact of inflation which is
being feared so much by our friends
will %e kept in check.

1 know that all deficit financing must
lead to some sort of inflation. But what
is the alternative before us ? The Fin-
ance Minister, while speaking the
other day, before the planning forum,
has pointed out that we may perhaps
have to increase the size of the Plan.
He was also pessimistic about the quan-
tum of foreign aid that we might receive.
That again leaves us with two alterna-
tives, firstly that of raising the financial
resources within the country by means
of taxation or savings, and secondly that
of deficit financing. I know that we shall
have to keep a proper proportion bet-
ween deficit financing and savings by
way of taxation or voluntary savings.
But the House has to face the fact that
if it wants a developmental program-
me of any sizable order, then it has to
take the risk. All that human beings
can do is to watch the situation conti-
nuously, and go on taking immediate
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steps to see that the price situafion is
not allowed to go out of our hands. If
we had taken a decision to import about
a million tons of wheat in December
itself, even the rise that we have at
p;esent would perhaps not have been
there. ’

[MR. DEPUTY-SPEAKER in the Chair]

Now, I come to one or two small mat-
ters. We are having now a number of
agreements with foreign countries in re-
gard to the various projects that we are
launching in our country. The Estimates
Committee, while going into this ques-
tion, has said that all the information
and knowledge in regard to our agree-
ments with various foreign countries
and firms should be pooled together so
that in any new agreement that we might
negotiate, we have the background of all
that information and we do not easily
trip up. It is no secret that in some of
the agreements which are signed, we
have made mistakes. I do not say that
only Government have made mistakes ;
I know that there are cases of even pri-
vate persons entering into agreements
with foreign countries on terms more
favourable to them than were absolutely
necessary. That only emphasises the
point made by the Estimates Committee
that all this information should be pool-
ed in he Finance Ministry, so that
whenever we are entering into agree-
ments or negotiating with foreign com-
panies or foreign countries regarding
any new project, we have this back-
ground of information which will en-
able us to avoid the pit falls and get
the best possible terms.

I will mention one or two points more
and then I would have done.

Mr. Deputy-Speaker : Only the points
may be mentioned because he hes ex-
ceeded the time. :

Shri Bansal : Shri Tulsidas referred
to the company law administration. I am
very glad that the Secret of the
department recently undertook a tour of
the various commercial towns and dis-
cussed with the business community the
manner in which the Act has to be im-
plemented. But my information is that
during the course of these discussions,
a number of points emerged which
would require looking into. Without
going into details, I would request the
hon. Finance Minister to get an elabo-
rate report from that officer, so that he
can see in what manner the various
provisions of the Act have to be imple-
mented
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Shri Tulsidas referred to one or two
aspects. I would just give one example
from my own experience. The Federa-
tion of Indizn Chambers of Commerce
and Industry is a purely non-profit mak-
ing body. Its membership is absolutely
voluntary and its balance sheets and re-
port are open to the public. Only the
members of the business community
are its members. Now, under the Act,
it will not be possible for my office to
enter into a contract for purchase of
any item of consumption in my office
with any of the suppliers who are mem-
bers of the Federation. It means that
even the stationery cannot be purchas-
ed from a manufacturer of stationery,
without going through a lot of proce-
dure involved in this particular Act.
The same situation will apply to a large
number of chambers of commerce, be-
cause businessmen and manufacturers
are by definition going to be the mem-
bers of such bodies. If they are not go-

"ing to purchase from or enter into con-

tracts with, a member, then 1 do not
know with whom they are going to
enter into contracts.

This is just one type of difficulty which
1 am pointing out. I have no strong
views on the subject. But I would sug-
gest that it would'lead to better working
of the Companies Act if the hon. Fin-
ance Minister calls for a report from his
officers sits down with them and pa-
tiently goes into such kinds of com-
plaints and difficulties, and tries to see
that at least administratively, the Act
is so worked that these difficulties are
not there.

Mr. Deputy-Speaker: Some other
opportunity might be utilised.

Shri Bansal : T will just make one re-
mark about financial control. We have
been talking about internal financial con-
trol for a number of years now. Refer-
ring to the Explanatory Memorandum
and to the Report of the Finance Mi-
nistry, I find that this kind of internal
financial control is being introduced
only in one Ministry, and the Organisa-
tion and Methods Division, perhaps in
one or two Ministries. I would very
much like to know from the Finance
Minister as to what are his views on
this question of financial control ? Be-
cause, as 1 said in the very beginning
unless we look into this whole ques-
tion, aqur developmental plan will not

rogress. My other suggestion to the
inance Minister is to call a confer-
ence of financial officers from all the

States and go into the procedure of the
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matching grants and the various types
of loans which we make to the States
for specific purposes, to examine the dif-
ficulties in the way of these matching

ants and loans being utilised. As you

ow, what happens in the case of a
matching grant i1s that the department
of the State Government concerncd has
to make a scheme. Then that scheme
has to get the administrative approval
of that particular State. After the admi-
nistrative approval, budgetary approval
has to be obtained. I am told on defi-
nite authority that this process takes
about seven or eight months. Then the
scheme comes to the Central Govern-
ment. Here again, it is bound to take
two or three months, with the result that
for one year no scheme can be put
through, where matching grants or spe-

cific loans are being given by the
Government of India. Therefore,
let the hon. Minister call the

ns who are faced with these dif-

ties in the various States to a con-
ference. No harm will be done by callin
the heads of the finance departments o
all the States or most of the States and
sitting round and discussing with them
the difficulties they are having in im-
plementing the various programmes
where the Central Government are giv-
ing money.

Mr. Deputy-Speaker : The following
are the selected cut motions relating to
various Demands under the Ministry of
Finance which have been indicated by
the Members to be moved :

Demands No. No. of Cut motions
26 824, B25, 827, 1186
1187, 1188, 1189.
29 832.
30 894, B95.
38 1020.

Irregularities in recruitment of Central
Excise Inspectors

Shri Gadilingana Gowd (Kurnool) : 1
beg to move :

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

Working of Industrial Finance Corpo-
ration.

Shri Gadilingana Gowd : I beg to
move :

" ";lrh'it{ _the d;fmaFnd under the
ea inis inance' be re-
duced by Rs.tr}rﬂo.” o

17 APRIL 1956

Demands for Grants 3340

Failure to introduce pilot schemes
under Rural Credit Survey in Andhra.
Shri Gadilingana Gowd: I beg to

move :
“That the demand under the
head ‘Ministry of Finance' be
reduced by Rs. 100.”

Reform of Existing Budgetary System

Shri Tulsidas: I beg to move :

“That the demand under the
head 'Ministry of Finance' be re-
duced by Rs. 100.”

Need for greater Parliamentary centrols
of State undertakings.

Shri Tulsidas: I beg to move:
“That the demand under the

head ‘Ministry of Finance' be re-
duced by Rs. 100.”

Need for greater Parliamentary control
over Central assistance to States

Shri Tulsidas: 1 beg to move:

“That the demand under the
head ‘Ministry of Finance' be re-
duced by Rs. 100.”

Practical difficulties in Administration
of the Companies Act, 1956

Shri Tulsidas: I beg to move :

“That the demand under the
head ‘Ministry of Finance' be re-
reduced by Rs. 100.”

Failure to investigate into cases of
_evasion of payment of income-tux

Shri Gadilingans Gowd: I beg to
move :

“That the demand under the
head ‘Taxes on Income including
Corporation Tax and Estate Duty’
be reduced by Rs. 100.”

Discontent prevailing in Opium Fac-
tory staff at Neemuch on account of
continued insecurity of service

Shri U. M. Trivedi: I beg to move :

“That the demand under the.
head ‘Opium’ be reduced by
Rs. 100."

Categorisation of Opium Patrols as
Ziladars and its adverse effects on their
terms of service

Shri U. M. Trivedi : I beg to move :

“That the demand under the
head ‘Opium’ be reduced by
Rs. 100.”
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Ineffective implementation of schemes

under Community Projects, Community

Development Blocks and National Ex-
tension Services

Shri Gadilingana Gowd:
move :

“That the demand under the
head ‘Miscellaneous Departments
and other Expenditure under the

I beg to

Ministry of Finance’ be reduced
by Rs. 100.”
Mr. Deputy-Speaker: All these cut

motions are now before the House.

Shri M. S. Gurupadaswamy (Mysore):
Sir, the First Five-Year Plan is just over
and we are now at the threshold of the
Second Five-Year Plan. It is desirable,
at this stage, to look at the past with a
view to take stock of some of the
achievements we have made. And also
we must assess the trends of the present
position so that we may be able to un-
derstand the future possibilities.

When I look at the First Five-Year
Plan and its achievements, I find that it
was not a complete success, nor was it
a complete failure. It was a Plan of half
success, half-failure, if I may say so. In
certain respects, the Plan achieved some
success. For instance, we have been able
to overcome the shortages in food and
industrial raw materials. Again, we have
been able, in the earlier period, to coun-
teract the inflationary impact and also,
to a certain extent, to control prices.
But if we look at the present level of
living standards and also per capita in-
come. I think the Plan has been a failure.
In 1930, per capita income of our peo-
ple was about Rs. 62. Now it is Rs. 285.
But if you take into consideration the
monetary value which was prevalent in
1930 and which is prevalent today (1:4)
1 feel there is not much significant pro-
gress in the per capita income.

Then, we may take into consideration
the employment problem. I feel very
much distressed and pained to point out
that the Plan has been a complete fail-
ure in this respect. Though attempts
were made in the later stages of the
Plan to provide more liquid resources
for the purpose of providing more em-
ployment opportunities, I am very sor-
ry to say that all those attempts were
a failure and there was no significant
addition to employment.

.During the five year period, we have
been able to absox:b about 4:5 million

g:ople in various fobs and there has
en a considerable carry-over of the
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unemployed from the previous period.
According to the draft Plan of the Plan-
ning Commission, the total number of
jobs that could be provided during the
present quinquennium would be about
8 million. But the total number of peo-
ple who would be seeking employment
would be nearabout 16 million. In that
case, we will be able to provide jobs
only for 50 per cent. So, from the point
of view of employment, both the First
Five-Year Plan and the Second Five-
Year Plan would be a failure.

You know the law of economics. If
ou spend a certain amount of money,
it is bound to yield certain results, whe-
ther there is plan or no plan. If there
is heavy spending programme on vari-
ous schemes it is bound to produce
certain economic results. Ad hoc de-
partmental or public spending without
Plan would have produced the same

—~%Xind of result. Our conscious Elanning

has not created any scope for absorbing
more man-power. Why has it been so ?
It is a point worth considering. I think
the basic fault of our planning is that
it is not man-power planning. In other
words, we do not take into considera-
tion the man-power available in the
country and we do not relate that fact
to our planning.

~ The Planning Commission has men-

tioned four objectives in its draft plan
and one of the four is to create more
jobs for the people. To that extent, I
feel it is right but the emphasis is not
on employment -alone. Various objec-
tives have been mentioned in the Plan.
In consequence the plan suffers from
lack of bias towards employment. There
has been no special emphasis on em-
ployment. It has been put down as one
ot the various objectives that have to be
achieved. We have now to consider whe-
ther we should sacrifice other objec-
tives for the sake of providing full em-
ployment. I am rather of opinion that
other objectives would be achieved sub-
stantially if you keep in view only full
employment.

Shri K. C. Sodhia: How will it be
possible without planning ?

Shri M. S. Gurupadaswamy : I want
such a planning which gives top prio-
rity to the question of employment and
not this kind of planning where there is
interlocking of many objectives. 1 cer-
tainly want inequality to be reduced. I
want industrialisation also. But, all
these things would be steadily realised
if we keep in view employment as the
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foal for the time being. We cannot af-
ord to think of various kinds of ob-
jectives in the context of one or two
plans. It is very difficult to achieve a
very high standard of life of to bring
about absolute equality within a period
of 5 years. That should be a distant
goal. But the present aim should be to
reduce the strain on the economy result-
ing from heavy and large-scale unem-
ployment.

The Finance Minister may ask me,
whether it would not be possible to
balance all these things and whether
it would not be possible to
create employment opportunities by
making an effort to realise all the ob-
jectives. That is a valid argument. But
the difference in result would be great
if there is difference in emphasis. If you
lay emphasis on employment and em-
ployment alone, then, the pattern of
industry and the pattern of trade will
change. If employment is the ultimate
and immediate objective, then the em-
rhasis might be on consumer gocds in-
dustries, small and medium sized indus-
tries and cottage industries and not on
heavy industries.

Shri K. C. Sodhia: Are they not all
atten:n’pted by the Commission at pre-
sent °

Shri M. S. Gurupadaswamy : No. The
employment potential of basic and heavy
industries, would be far less than that
of small and medium sized industries
and consumer goods industries. There-
fore we have to make a choice. Our re-
sources are very limited as the Finance
Minister himself has admitted in one
of his speeches. So, wc will have to
make a choice between small-scale in-
dustries, consumer goods industries, and
heavy industries and producer goods in-
dustries. It is very difficult for
a backward economy to have
heavy industries and to achieve self-
sufficiency in the matter of produ-
cer goods, say, within a period of 10
years we have to ask ourselves this ques-
tion—What is the present imperative
necessity ? To me it is employment that
is the dominant question. If we fail to
make it as the sole objective, and if we
take other objectives also into consi-
deration, it may mean that we may
achieve little progress here and little
progress there but no systematic and
steady progress would be achieved from
the point of view of the ordinary man.
The plan then will have no good result.
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This takes me to another important
question. If you do not start adequate
consumer goods or small-scale indus-
tries, not only will the employment op-
portunities be narrowed down but the
people will also suffer from acute dis-
tress as a result of increase in prices.
The First Five-Year Plan itself has, in
its later stages, produced a certain high
level of prices. The Finance Minister
may say that it is not inflation; he
may say that the price rise in the recent
months is not due to the extra amount
of credit which is injected into our eco-
nomy. But I feel that the recent price
increase is mostly due to the extra am-
ount of credit which has been brought
to bear upon our economy. The other
day—day before yesterday, I think—
the Finance Minister suggested that de-
ficit financing to the extent of Rs. 1,200
crores may have to be extended fur-
ther ; it may be Rs. 1,400 or Rs. 1,500
crores even. If you take the entirc pub-
lic sector into consideration during the
Second Five-Year Plan period, you will
realise that out of Rs. 4,800 crores,
nearly Rs. 2,400 crores have to be
found by other means, that is to say by
deficit finance, by foreign assistance,
and borrowing.

Mr. Deputy-Speaker : The hon. Mem-
ber’s time is up.

Shri M. S. Gurupadaswamy : I shall
only take five minutes more.

Shri Kamath : He is the only speaker
from our group.

Shri M. S. Gurupadaswamy: The
result will be that the inflationary trend,
which is already affecting the society
will further increase. The result will be
that the prices will increase as there will
be too much of money and too little
goods in the market. So, this increase
m prices during the next ﬁve-gear period
would react very unfavourably on the
common man. The Minister may say
that deficit financing of Rs. 1,200 crores
is a reasonable limit. The limit has to
be somewhat arbitrary, but from the
present trend I would say that it cannot
be described a fair limit.

In this connection I want to make a
suggestion to the Finance Minister whe-
ther it will not be wise to limit the
Plan. He is now thinking of enlarging
the Plan. He himself knows that it is
not possible to find the required liquid
resources for financing the Second Plan.
There is already an uncovered gup of
Rs. 400 crores. In view of this, would
it not be advisable to have a sort of a
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smaller Plan with a change in the em-
phasis of the Plan on emglo;ment in-
stead on heavy industries? If that is
done, I am sure that the economy would
be more strengthened, the emerging im-
balance would be prevented and the
prices would be stabilised. The infla-
tionary pressure might be sucked up if
a decentralised pattern were to be adopt-
ed. According to the draft Five-Year
Plan, there will be activities only in se-
lected centres where heavy industries
are located. But, if the Finance Minister
adopts a different approach, that is, if
he encourages small-scale industries
and medium-scale industries, theie will
be greater scope for employment. He
may ask whether we should sacrifice
heavy industrialisation.  After all, we
have to sacrifice something for the
achievement of the very dire imperative,
that - is, employment. We have to do it
and there is no other go. So, from this
point of view I say there should be a
man-power budget every year and we
must follow a policy of full employment
in the next five-year period. If you just
study the present population trend, you
will find that the decennial increase is
about 15 per cent. We are already 36
crores in number, and out of the 36
crores, 30 crores are living on the land,
that is, seven out of ten are dependent
upon agriculture. Even if you provide
many heavy industries like stcel, ce-
ment and the like, it will be very diffi-
cult to introduce the necessary dynamic
element into our economy for some time
to come. We are always sluggish in our
movement, our economy is sluggish, and
if at all there is any progress, il is a
sluggish progress. There has been slug-
gishness partly because there is no eco-
nomy and efficiency in regard to our
public spending. I may cite an instance
to illustrate it. I had the opportunity of
going to one or two Community Pro-
ject Areas and there I collected some
statistics. It is very revealing. The En-
gineering Department officials them-
selves stated to me that nearly 40 to
45 per cent of expenditure is sheer
waste. For instance, there is a wing
called the Bharat Sevak Samaj and
they are allowed to make roads, con-
struct wells, and for any work they do
they are asked to submit bills for pay-
ment. It came to my notice that they
always submit exaggerated bills—I do
not say false bills. They perform about
50 per cent of the work and they send
bills for 100 per cent. It is clear that
nearly 40 to 45 per cent of money spent
"in these development projects in

the rural areas is mere waste. You may '

17 APRIL 1956

Demands for Grants 3546

say that it is a necessary waste conco-
mitent to planning. But should this
necessary waste be to the extent of 45
per cent ? If this trend is to continue in
public expenditure in the next quinquen-
nium then for Rs. 7,000 and odd crores
rovided for the next Five-Year Plan,

think we will be having the work of
about Rs. 3,500 and odd crores only.
So, I say, mere fiscal or financial plan
will not carry us forward. We must
combine both fiscal and physical plans
and the whole thing should have a
bearing on employment. If that is done,
we will have a better perspective for
planning and we will get better results.

Shri G. H. Deshpande (Nasik Cen-
tral) : I rise to congratulate the Finance
Ministry for the good work that they
have done during the year under review.
They have taken many steps which will
lead us towards the goal of socialist pat-
tern of society. During the First Five-
Year Plan also, they have done fairly
well and we are just embarking on the
Second Five-Year Plan, and for that
also they have prepared themselves and
the country very well. I entirely disagree
from the hon. Member who preceded
me. 1 do not know how it is possible
for this country to make progress in any
direction without certain basic indus-
tries. There cannot be two opinions that
employment is thc main problem before
this nation and this has been taken into
consideration in the Second Five-Year
Plan also. But I do not know how the
problems of the country can be solved
without certain basic industries being
undertaken. For instance, if you want
all-round progress in the country, it is
absolutely necessary to have good tran-
sport. You cannot have progress with-
out better housing conditions. How can
you achieve that without adequate sup-
ply of steel and cement. For all these
things, it is absolutely necessary to have
the %sasic industries. While the Plan has
laid some stress on basic industries, it
has not neglected the cottage industries.
Much stress is laid on cottage indus-
tries and they will give adequate em-
ployment. But neither agriculture nor
cottage industries can make progress
without certain basic industries. If the
country is to progress, we must have
industrialisation. Even from the defence
point of view, it is impossible to make
any progress or to have any security
without some stress on industrialisa-
tion. I do not think it is wrong to lay
stress, in India today, on industrjalisa-
tion or on basic industries.
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|Shri G. H. Deshpandc]

Having said that, I want to place be-
fore this House one special fact, At
Nasik Road, this Ministry runs an in-
stitution known as the India Security
Press. I have some suggestions to make
regarding the welfare of the empioyees
there. It is a unique institution in Asia.
I would like the hon. Members and hon.
Ministers to come and visit that institu-
tion. The work in that institution is in-
creasing every day and the number of
employees is also increasing. I know the
expansion of the building there has been
undertaken. Recently, witnessed the
conditions under which the workevs are
working there. In certain sections, they
are required to work for hours together
in a very crowded condition. It is in-
jurious to health. Some device must be
found out by which this could be avoid-
ed so that they could work in better
conditions.

A number of workers come there to
work from long distances——sa‘y about
ten miles or so. They return the same
day. They come early morning and re-
turn late in the evening. Doing so con-
tinuously for years together has af-
fected the health of many people.
There is dearth of housing accomi.zoda-
tion at Nasik Road. Something is being
done. Even last year some allotment
was made for labour quarters but for
want of cement and steel no work was
undertaken. The housing conditions of
the industrial labourers must be irprov-
ed. I must thank the hon. Finance Mi-
nister for having agreed to introduce
pension benefits to the Government ser-
vants there. But the industrial labour is
suffering from many disabilities. They
have not yet got the privilege cf leave
and holidays. Last year privileges were
granted to Government servants but not
to industrial labour. Many of their griev-
ances will be solved if they are also
classified as Government servants.

In the vicinity of this press, last vear
a new press under a difterent Ministry
was started. There, there is no distinc-
tion of this type between ‘he men that
are engaged in that press. I would re-
quest the Finance Ministry to go into
these and see if their grievances could
be removed so that they may get the
same privileges as others who are work-
ing in the same press under the rame
conditions are getting.

There is no hospital there. This has
been conceded sometime back. There
are more than 3,000 men there. So it is
high time that the institution hac an
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hospital of its own. I think it has been
agreed to and some allotment has also
been made. My request is that this
should be implemented without any fur-
ther delay.

So far as their housing condition is
concerned, very few of them have got
houses. Of course they are good houses.
They had asked for electricity and it
was supplied to them. Thcre were no
meters. That also has been sanctioned
a couple of years back but the decision
has not been given effect to. These are
small things. My grievance is that de-
cisions are not implemented. There
should be some shade so that they can
go there during the hours of rest and
take their meals etc. These are all things
which have been accepted. But they
have not been implemented.

1 take this opportunity to place these
general things before this Housc and
before the Finance Ministry. I do hope
that these things will be imp'emented
very soon. I have already said that the
Finance Ministry has done well during
this year and I have no doubt that they
will not be found wanting to shoulder
the responsibility that lies ahead in the
implementation of the Second Plan.

Shri Bahadur Singh (Ferozepur—Lu-
dhiana—Reserved—Sch. Castes) : [ shall
confine my speech to the working of
the Rehabilitation Finance Adminis-
tration. The P.A.C,, in its 15th report,
has made some comments about it and
has demanded the appointment of a
committee to enquire into the appoint-
ment of officers, fixation of salaries,
overhauling the administration, ctc. I
learn that no such committee has been
appointed so far.

In 1948 an Act was passed known as
the Rehabilitation Finance Administra-
tion Act and under that Act certain
rules were framed. When recruitment
was made, it was made on an All India
basis and the servants were transferable
to any part of the country. It is very
painful for me to make certain state-
ments here. But, things have reached
such a stage that I am compelled to
make them. I feel that it is in the inter-
est of the country and that facts should
be brought before this House and the
Government.

As far as recruitment is concerned,
there are certain grievances against the
officers, high-ups—the Chief Adminis-
trator and the Deputy Chief Adminis- -
trator. Unfortunately, the question which
should not have arisen, has arisen—
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that is, the question of Bengali and
non-Bengali staff. There is no provision
in the staff regulation that the stafi has
to be recruited from a particular region
and that people of other regions should
be turned out. At present, somc argu-
ments and reasons are given, and the
non-Bengali employees are turned out
from the service on this or that plea.
In the beginning there was no question
of eastern or western region. People
were recruited from all classes, castes,
creeds, regions, etc. Now, they say that
the work in the western region is more
or less over and so they need people
who are well conversant with Bengali
language, and with the economic con-
ditions, psychology, etc. of the people of
the particular region. Therefore, they
arc recruiting Bengali staff.

2 PM,

Another reason given is that the staff
is surplus and therefore they are re-
trenching. As far as retrenchment is
concerned, it is very strange that the
gcople with experience are retrenched

rst. Ordinarily, people who are recruit-
ed recently are retrenched first and the
people who have got longer tenure of
service are retrenched later. But, in this
case it is the other way round. Pecople
are picked up and who do not belong
to Bengal are retrenched even though
they are the people who have got sev-
eral years experience and their position
in the seniority list is within 25. They
are turned out first and their juniors
are still allowed to continue. This is a
very strange type of retrenchment.
They say that the staff is surplus. If
the staff is surplus, I do not understand
why they are recruiting new staft.

The other plea given is that people
who know a particular language, peo-
ple who are conversant with the langu-
age of the eastern region or Bengali lan-
guage are needed. In this conncction I
would like to say that when this Reha-
hilitation Finance Administration start-
ed working and people were recruited
including several Bengalis, ever though
they were working in the western re-
gion this difficulty of language did not
come up in their way. They have been
working very well. Now to come out
with this plea that the work is to be
done in the eastern region, therefore
the staff should know a language of that
region, is false and flimsy. If that
argument is put up, may I most humb-
ly ask, why these officers, who now
bring forward this plea that the staff
must know a language of the region,
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did not honestly vacate the seats as they
did not know the language of the peo-
ple who have come from Western Pun-
jab, Sind and Pakhtoonistan ? At that
time this difficulty was not there. Now,
when the people have got experience
for 6 or 7 years, they are being turned
out on this plea and new staff is being
recruited.

There is another interesting thing. On
the one hand they say that the staff
is surplus and, on the other-hand they
say that Bengali people are nceded. 1
can quote here some examples where
they have transferred some of the train-
ed Bengali staff to some other depart-
ments. One man has been transferred
to the Company Law Administration
Department, another employee who be-
longs to Bengal has been transferred to
the Community Project Administration,
and a third man has been transferred
to the Economic Adviser’s Office. Ac-
cording to Government rules, a person
who is desired in a particular offive is
not allowed to go to any other depart-
ment. That person cannot even apply
to the U.P.S.C. for higher posts. When
people belonging to Bengal are required
in this office I do not understand why
these people who have received, training
in their posts for some years, have been
transferred to other departments.

I took up this case and wrote a letter
to the hon. Finance Minister. I got a
reply from him in which various argu-
ments have been given. It is written
therein that the persons whose record
was not up to the mark were turned
out. Here I want to ask : is it only the
non-Bengali staff whose record is not up
to the mark ? May I also humbly ask,
what is the number of Bengali staff
whose record was not up to the mark,
who have been transferred and who
have been turned out from their offi-
ces ? People who have got seven years
experience are being turned out on the
plea that they do not know the langu-
age, people who are raw hands, who
do not know anything about the admi-
nistration are being appointed; and
Bengali staff who have got training is
transferred to other departments. I have
referred to three cases where Bengali
people were transferred to other depart-
ments. If the Rehabilitation Finance
Administration wanted Bengali people
they should have kept these three and
the poor employees who do not belon
to Bengal should have been transferre
in their place.
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[Shri Bahadur Singh]
Then, Sir, according to the rule 19 of
the Staff Regulations, relating to ter-
mination of services of an em-
loyee, an employee who has
n incapicitated from service by bodi-
ly or mental infirmity may be discharged
from service without any notice or pay
in lieu thereof. I may point out here
that an Assistant Inspector who served
in the Rehabilitation Finance Adminis-
tration for seven years and who had
an overall exeperience of 22 years, when
he was transferred from Karnal to Cal-
cutta, was served with a notice when
he fell sick. No reasons were given and
no charges were framed against him.
As I said, according to the rules, only
when a person is infirm bodily or men-
tally can be served with a notice of
termination of service without any
charges being framed. Here, this man
was not suffering from any mental dis-
ease and he was served with a notice
without any reasons being given. No al-
ternative job was also provided for him.
This is the kind of discrimination thut is
going on at present in the Renabilita-
tion ‘Finance Administration.

Shri B. S. Murthy : So, who was suf-
fering from mental disease ?

Mr. Deputy-Speaker : He said, the
man was not suffering from any men-
tal disease.

Shri B. S. Murthy: But, someone
must have been suffering from mental
disease.

Shri Bahadur Singh: That I do not
know. The hon. Minister will be able
to reply it better as to who is suffering
from mental disease.

Then, Sir, in that letter it is pointed
out that nobody has been retrenched
within the last year or so. As far as I
know nearly about 20 Assistant Inspec-
tors have been retrenched and about 20
Assistant Inspectors have been demoted.
These persons have got many ycars ex-
perience and are pretty seniors. But the
staff who have been promoted have got
less experience and are not so convers-
ant with the work. There are many such
cases but I do not want to take the time
of the House taking up all the cases.

I only want to urge upon the hon. Mi-
nister to look into the matter very seri-
ously. This has also been recommended
_tg; the Public Accounts Committee.

erefore, an independent inquiry
should be made into the working of the
Rehabilitation Finance Administration
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and the persons who have been victi-
mised unnecessarily should be reinstat-
ed, or at least alternate jobs should be
provided to them.

May I say a word, Sir, and thea fin-
ish ? If in that inquiry it comes out that
there are certain people in high posts
who are responsible for creating such a
kind of discrimination, they should be
punished heavily, because it will be in
the interests of nur country. If we are,
as is said everywhere, heading towards
a socialist pattern of society, I do not
know how this provincialism comes in.
there. If we do not check it, it will
prove to be very harmful. Theretorc, 1
again repeat that an independent in-
quiry should be instituted.

Shri K. C. Sodhia : I have heard with
g:eat leasure the speeches that have

en delivered oday on the Demands
of Finance Ministry. We have finished
the First Five-Year Plan and I should
congratulate the hon. Finance Minister
for his stout heart and his broad back.
Finances for these plans come from the
country ; there is no doubt about it. But
all this requires a man who stands coar-
ageously and can command those re-
sources. I am glad that that difficulty is
over and to those who say that there has
been no good in the Five-Year Plans,
I attach no value. The First Five-Ycar
Plan has produced good results. It has
created a plan-consciousness in our peo-
ple. I wish that the Second Five-Year
Plan may also be safely piloted by our
Finance Minister and he may be put in
charge of the finances of our country
for many more Plans to come.

On a gigantic Plan like the present,
there are many points on which there
may be differences of opinion, and 1
would like to place some of my obser-
vations before the Finance Minister,
and these are points which T have
found out during the course of my study
of the economic plans that are followed
in the country. I would invite his atten-
tion to the fact that during the present
year, the Reserve Bank has issued notes
and one-rupee Government currencies
to the tune of over Rs. 471 crores. Ex-
pansion of currency to such a large ex-
tent is likely to increase the inflationary
tendency and I should invite the atten-
tion of the authorities to the fact that
inflationary trends have already set in.
It is time that measures were taken to
mop off some of this huge volume of
notes that has been issued by the Re-
serve Bank.
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The second point that I want to
bring to the attention of the Financc
Minister is that huge sums of money
have been lent to the State Governments
during the last five years and their total,
as has been given by him in the ex-
planatory memorandum, is something
like Rs. 1,100 crores. My question to
the Finance Minister is whether he
thinks that the State Governments will
be in a position, during the immediate
future—say five or ten years—to pay
off these loans to the Central Govers-
ment. Do their resources permit them
to carry on the ordinary administraticn
and the new functions that are assigned
to them for the execution of the second
Plan and also to find out the money
for the payment of these loans? It is
time for us to think over this matter.
Either the resources of the State Gov-
ernments should be properly augmeited
or these loans should be written off.
Unless we do that or take some other
step towards that direction, I think the
State Governments will remain in the
same position in which they are now.
Of course, they may find out money by
taxing the ordinary necessities of life
and may go against the spirit of the
Essential Commodities Act passed by
Parliament. But then, if they do that,
there will be a great outcry against tiose
measures. Therefore, it is necessary that
the allotment of new sources of income
should also be made to the States. As
the new Finance Commission has been
appointed. I would request the Finance
Minister to draw the Finance Commis-
sion’s pointed attention to this matter
and ask them to enquire and repoit on
1t.

I now refer to the expansion of the
administrative services that has taken
place during the last five years. One of
the tables appended to the explanatory
memorandum says that out of Rs. 524
crores on civil expenditure, no less than
Rs. 241 crores—including the interest
charges—go towards the maintenance
of our civil establishments. Of course,
when activities of the State are expand-
ing, it is but natural that there sEould
be a corresponding increase in the per-
sonnel of the civil administration. But
we have to take care that the expendi-
ture on civil administration does not
outstrip the amount of money that we
are going to spend over the development
of the public utility and other services.

As has been observed by my friend
Shri Tulsidas I think that there is great
room for reform both in the form and
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in the way in which the budget is pre-

ared and discussed. The skeleton form
in which it is presented now and the
haste with which we finish up the dis-
cussion on it are matters for considera-
tion by this House, especially when
this House has been put in charge of
financing this country, by the Consti-
tution.

I wish to say a few words about the
Community Projects. I have looked into
one or two of them. Lately, when I
visited a project in the Gwalior district,
I was much satisfied with the
work that has been done there. From
my observation of other Community
Projects I find that the progress in these
projects depends much upon the per-
sonnel that has been placed in charge.
Accordingly, my submission is that in
the selection of personnel for the direc-
tion of the Community Projects, at least
the head of the project should be a man
of experience and a man of drive. He
should believe in his work and he should
enthuse the people in his charge to do
the work with zeal. Of course, as has
been said, much work is being done in
these community projects; but, the re-
maining part of the district where no
such work is done is left in the condi-
tion in which it has been before. Even
the personnel of the development de-
partments are taken away from that part
of the district and are placed in the
community projects, because though
we have been training people for these
projects, still there is much deficiency,
and in order to make up that deficiency,
the State Governments have been trans-
ferring people from the remaining parts
of the district to work in the com-
munity projects. This has got its own
effect on the people who are remain-
ing away from the community projects.
Therefore, I would humbly request the
Finance Minister and the community
projects administration to speed up the
training of a selected type of persons for
work in the community projects.

Regarding income-tax and customs, I
would invite the attention of the Fin-
ance Minister to the need for taking
steps to bring in the reforms suggested
by the Taxation Enquiry Commission
regarding the various matters which
have been explained lucidly in that re-
port.

Lastly, I would beg the Finance Mi-
nister to arrange his taxation proposals
in such a way as to be proportionate to
the increase in income among the dif-
ferent sectors of the community and the
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should be used apparently for the sugar
factory.
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Shri U. M. Trivedi: Mr. Deputy-
Speaker, the department of the Govern-
ment of India ruled by the Finance
Minister is really the only representative
of the Government of India because it
holds the reins of all our expenditure
and of all of our income. It practically
rules all the several Ministries to which
it allots money to be spent.

Shri B. S. Murthy : Both the public
and private sectors.

Shri U. M. Trivedi : Everywhere it is.
It mints your coins and you spend. It
feeds you also.

Shri B. S. Murthy : It gives me coins
and gives you notes.

Shri U. M. Trivedi: Therefore, all
sorts of criticisms can be levelled against
this Ministry.

Shri K. K. Basu: Level them.

Mr. Deputy-Speaker: If the hon.
Member yields to these temptations, he
will not be able to make any speech.

Shri U. M. Trivedi : I will stray away
from these temptations and concentrate
my efforts in saying a few words which
you have been pleased to allow me to
say.

The hon. Member who has just pre-
ceded me pointed out the existence of
two opium factories in India, namely the
factory at Neemuch and the one at
Ghazipur. It is a queer sort of arrange-
ment which exists that all the opium
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practically is produced at Neemuch, pro-
cessed at Neemuch and sent out in in-
sured parcels from Neemuch to Ghazi-
pur. Then, at Ghazipur, the particular
alkaloids that are to be preparsd are
prepared. Why this process is still kept
in force, one cannot understand. e
whole of the factory can be located at
Neemuch. The production is at Nee-
much. We can save thousands and thou-
sands of rupees in sending all the opium
across the whole length of India.

The other thing which is pertinent is
that the Government should change its
policy about opium and if necessary, its
disbursement and sale must be taken en-
tirely under the control of the Govern-
ment. Today, all the work, producing
the opium, bringing it to the factory
and processing it, is done by the Union
Government. All the benefits that arc to
be derived there from are derived by
the State Governments. We sell the
opium to the State Governments at a
very standard rate, on a no-profit basis.
The State Governments make enormous
profits out of the sales, so much so that
they do not wish any control to be ex-
ercised by the Union Government in
fixing the prices or sales in the States,
with the net result that smu&gling takes
place on account of the different rates
prevailing in the different States. To
prevent that smuggling also, the Union
Government has to apply its mind, and
keep its patrols. This anomalous position
which exists about the working of the
Opium department should be put an
end to and ‘it must be brought directly
;m(cllier the contrpl of the Government of

ndia.

Somehow or other, this Opium de-
partment has been treated as a depart-
ment under the Customs and Excise de-
partment of the Government of India.
But, the step-motherly attitude that is
adopted by the officers vis-a-vis the
Opium department is doing great harm
to the employees of this department.
Some people are there in service for the
last 20 years or even 30 years. All these
people are treated as if they are tem-
porary. Some of them are now being
classified as quasi permanent—not per-
manent, yet. In some cases, the ham-
mals have put in a service of about
twenty years, and they are yet to derive
any benefit out of the service that they
have rendered so far. A person who
goes and joins the customs department
becomes permanent and becomes an
officer very soon. But a person who is

foolish enough to go and join the opium
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department -remains temporary, and
does not enjo_l\:hthe benefits of perma-
nent service. This sort of inequality of
teatment to the staff of the opium de-
geartment and the opium factories should

put a stop to. It is high time that the
matter is looked into. If, however, it is
the definite policy of the Government
of India which they are not going to
change, and that opium-growing is goin,
to be put a complete stop to from 195
onwards, then steps must be taken from
now onwards to see what security of
service can be offered to those who are
already employed in the opium depart-
ment, and what should be their future.
In any case, they should not be left in
the lurch until the year 1959.

One of the previous speakers had
pointed out that while we give enor-
mous sums to the various States, for
expenditure on various projects, or for
State trading purposes, we have no con-
trol over the manner in which those
sums are spent. The defects that I had
pointed out last year are still going on.
Nepotism of the worst type and jobbery
arc obtaining in the various States.
When 1 say, various States, I should say
that my experience is confined to the
Part B States of Madhya Bharat and
Rajasthan.

1 remember cases in Madhya Bharat,
where grants have been made to those
who were members of the opposition
party, simply for the sake of winning
them over to the ruling party. In some
cases, the person is asked, “Oh! you
are the person, how much money would
you require ?”, and he replies,
“Rs. 2,000 or Rs. 5,000”. Then, he is
told, “All right, you will have Rs. 5,000,
because you are running a mangori and
pappad factory.” If that man is mak-
ing mangori and pappad, then his in-
dustry becomes a cottage industry, and
he is given a grant of Rs. 5,000. In an-
other case, a grant of Rs. 2,000 is given
for a pappad factory. In a third case,
a halwaee is caught hold of and he is
given a grant of Rs. 2,000. In this way,
money is given to those people, as if it
is their father’s money, or they have
earned it by their own sweat ; and it is
given over to the persons merely for
political purposes so that they may
catch votes.

Shri D. C. Sharma : Is it fact or fic-
tion ?

Shri U. M. Trivedi: It is a fact, If
the hon. Member wants, I can give him
the names, the details of the grants, and
the dates on which those grants were
given.
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Shri K. K. Basu: Give some more
opium to the professor.

Shri U. M. Trivedi: This is not the
way in which money that is given by
the ‘Central Government is to utilis-
ed by the State Governments.

I know of cases where people who
deserved pensions, and who ought to
have been given pensions, have not been
given pensions ; their cases are yet to
come up, whereas pensions have been
given to relatives of Ministers. Even
when they happen to be concubines,
they have been given pensions. I can
cite the case of one Gafooran John. She
was a concubine of the Maharaja of
Karoli and she was given a pension of
Rs. 150.

Mr. Deputy-Speaker : That is not out
ot the Central grants.

Shri U. M. Trivedi: It is given from
the money which was given for political
pensions by the Centre. That is what I
am told.

Shri Feroze Gandhi (Pratapgarh Distt.
—West cum Rae Bareli Distt.—East):
Who got the pension ?

Shri U. M. Trivedi: I have already
given the name of that person. I do not
wish to repeat those things. But what I
would like to point out is that this makes
out a case that the Government of
India should exercise control over the
State Governments in regard to the man-
ner in which they spend the money

iven to them by the Government of
ndia. That is the only point which I
wish to make.

Pandit K. C. Sharma (Meerut. Distt.
-—South) : Good point, but with bad il-
lustrations.

Shri Feroze Gandhi : In which State,
Madhya Bharat or Rajasthan?

Shri U. M. Trivedi: The next point
that I would like to make is that before
trying to set up various nationalised in-
dustries, and before trying to nationalise
the existing industries and thus increas-
ing the burden on our head, we must
try to consolidate the position which
we have reached so far ; we must study
all the aspects of it. It is quite true that
there are some people who would say
offhand, and we also feel like that imme-
diately. That nationalisation is good and
that it is in the interests of the country,
and the public at large.
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But what is happening is that nationa-
lisation has not done any real benefit
to the public at large. For instance, I
could cite the example of the nationa-
lisation of road transport at various pla-
ces. When the private owner was run-
ning a bus, he used to see to it that a
man standing on the wayside could have
a lift, if he wanted such lift. But when
it is a nationalised concern, the conduc-
tor saheb who is sitting there in the bus
is the only person who decides whether
that man should be taken in or not.
That man may be standing on
the roadside with his wife and
child, but the condugtor saheb will say:
AT TF, A, @19 & TF AT AHT
come on. The ignorant man may get in,
but when his wife and child also want
to get in, there comes the conductor
saheb, and he immediately kicks them
out, because the position here is not as
in the railways. At least in the railways,
you can go in somehow ; with all the
difficulties that may be there, you can
get in and find some space, and there
1s somebody or other on the spot, to
whom you can go and complain. But in
the case of the bus, which is passing
through a jungle, such a thing is not pos-
sible, because the conductor saheb of the
nationalised transport service does not
care a twopence for what is happening
to the man standing on the roadside.

Nationalisation, however, may have
its own good aspects, but still before
we go on to nationalise further, we
should cry a halt and find out whether
or not our policy of nationalising our
industries has really proved helpful to
the public, or is merely creating difficul-
ties for the public in a manner which
we had not foreseen.

The same is the case with the public
and private corporations that we have
set up. I was just reading the report of
the board of directors of the National
Industrial Development corporation
Ltd. Many of our good Ministers are
there, and many important persons are
there also. I am giving this just by wa
of illustration. I?l you look at the bal-
ance-sheet, you will find that although
absolutely nothing has been done so far
by the corporation—that is admitted in
the report itself—yet the expenditure is
mounting up like anything, on heads
like salaries and allowances, filing fees,
and so on. Fqr instance, the salary and
allowances to the member-secretary of
Jute Loans Advisory Committee are to
the tune of about Rs. .5,000,
salary and allowances to steno-
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pher to legal adviser are about

. 500, directors’ fees Rs. 1,400, direc-
tor’s travelling expenses about Rs. 4,025,
travelling expenses Rs. 1,102 and so on.
All these expenses are beinwcurred b
a corporation which has n float
and which has a subscribed capital of
only Rs. 10 lakhs, and which has not
done a pie’s worth of work at all. That
is what the report itself says. They have
done nothing worth the name, not even
a pie's worth of work. We have to look
into these things very seriously, and see
whether we are to incur expenditure on
these things, and thus go on building
up the burden on our heads.

Pandit K. C. Sharma: The hon.
Member is making very important
points, but there is no quorum.

Shri U. M. Trivedi: Let there be no
quorum. You can have it if you like.

Mr. Deputy-Speaker : The bell is be-
ing rung—Now, there is quorum. The
hon. Member, Shri U. M. Trivedi, may
continue.

Shri U. M. Trivedi : On that point I
will stop. I would like to bring another
pertinent point to the attention of the
Finance Minister. Our budget is a defi-
cit budget. We are trying to pull here,
there and everywhere to make both ends
meet, so much so that we are making
a provision in our Finance Bill to the
effect that income-tax matters as old as
of 1941 will be dug up, to find out how
things stand. Very scrupulously, on sen-
timental grounds, we have kept away
from this fact that taxation on salt is
to be levied. Now, ordinarily, if the old
salt tax could be levied again on the
salt which is being produced in India,
with the present index of standard of
living, it will not make any difference,
while we will get a net income of about
Rs. 27 crores. I for one cannot under-
stand this sentiment any longer. There
were reasons when our great leader,
Mahatma Gandhi, wanted to make this
a symbol of our struggle. But those days
are gone. Today who profits by the hi
rates that are obtaining for salt ? It is the
ordinary middleman who has not to
sweat for anything. He gets the benefit.
You and 1 go into the market and get
the salt at a far costlier rate than we
ever paid for it. I remember, when I
was a child, when there was taxation on
salt, that the rate of Sambhar salt was
hardly 24 annas per maund. The rate of
tax was about Rs. 1-4 per maund.
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Pandit K. C. Sharma : He will get salt
at the same rate again in his second
childhood. {

Shri U. M. Trivedi: We are today
fettin salt at a higher rate. It is at
east Rs. 4 per maund ; in some places,
I hear it is Rs. 8 per maund. If only a
tax of Rs. 1-4 or Rs. 2 per maund could
be levied again on salt, our deficit will
be wiped out and we will add to our
revenue.

I am not an economist. I believe only
in one thing, to spend less than what I
earn. I can never afford to spend beyond
what I earn. I think that will be a happy
motto for all of us and for the country
at large, that we should spend less than
what we earn. That should apply
to the whole of the Budget. Economists
may have their own theory :

= Fear g4 fadq
But 1 do not believe in borrowing and
doing all sorts of things. 1 hope the
country will also believe in this propo-
sition that we should not live beyond
our means, that we must live within
our means.

Shri Sadhan Gupta (Calcutta South—

East): Mr. Deputy-Speaker, Sir,
before I roceced to more im-
portant subjects, I would like to
draw the Finance Minister’s at-

tention to legalised smuggling of silver,
to which a correspondent has drawn my
attention. I understand that there has
recently been imposed a ban on the im-
port of silver into India from other coun-
tries. Now, traders who trade in Tibet
are, I understand, allowed to accept pay-
ment in Tibetan silver dollars and to
bring those silver dollars into India.
Those silver dollars, I believe, are ex-
changed at the official rate of Rs. 2-10
each. But when they are brought to
India, they are re-melted and the silver
contents are sold at Rs. 3-6 each. This
kind of legalised smuggling should stop.
There should either be compulsion to
convert dollars which are imported into
India currency or to pay an import
duty on those dollars.

I now proceed to more important
matters connected with the conditions
of our country and with the taxation
policy of Finance Ministry. About 70
per cent of our revenue still consists of
indirect taxation. Indirect taxation is
levied on such essential commodities as
cotton fabrics, sugar and other things.
The list of excise duties goes on in-
creasing either in amount or in number,
and it hits the people.
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Now, I am not against raising indi-
rect taxation if you create the conditions
in the people which will enable them
to bear the burden of indirect taxation.
Indirect taxation is very essential means
of taxation for financing a welfare eco-
nomy, but conditions must be created
through the expenditure of the reve-
nues we get or through the expenditure
of the funds at our disposal, which will
enable the people to bear the burden of
the indirect taxes that are being impos-
ed. I was reading in the papers yester-
day that in China the wages have been
increased, in some cases by 50 per cent.
That is the way you can provide for a
greater capacity in the people to bear
the burden of the indirect taxes you
levy. Whether you levy it on luxuries
or whether you levy it on necessities,
the people are able to pay. But what is
the background here ? Already many
speakers have pointed out how prices
have risen. We are levying indirect taxes
on essentials which the common people
use. We are pumping in more money by
way of deficit financing, and we find
prices are going up.

Shri Bansal has given figures to show
that in the course of a year, from April
last up to today, prices have gone up by
42 points. But that average index num-
ber is also misleading. 1 have figures to
show that in some parts of the country,
the rise in the prices of certain essential
commodities has been phenomenal. For
example, in Hyderabad, we have the
figures for certain items of staple food.
Rice which even in February was selling
at Rs. 48 per palla—which amounts to
3 maunds— is now selling at Rs. 72

r palla, Chilli, which was selling - at

s. 1-4 per seer, is now selling at
Rs. 2-8-0 per seer. Chilli, ypu remember,
Sir, was mentioned by the Agricultural
Labour Investigating Committee. The
Committee has said that as the agricul-
tural, labourers are unable to find much
by way of food, they rely on chillis for
food instead of real food.

3 p.M.

That has gone up by 100 per cent.
Edible oils have gone up by 100 per
cent. in Hyderabad. Hyderabad is not
the only place. In my part of the coun-
try also the same thing is happening.
Rice is going up; oil is going up; and,
all the articles of food on which the
community relies, are going up. But,
what is left with the peasant is not go-
ing up. For instance, potato is not going
up in my part of the country because it
is still in the hands of the peasants. That

345 L. S.
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is the problem for the common people.
While the article remains with the peas-
ant, it is cheap; but, as soon as it goes
out of the hands of the peasant at the
cheap price, it goes up and then further
and further tax burdens are imposed.
There is this burden on the common
geople. Of course, this time the burden

as been relatively light that is only to
be expected in a budget preceding the
election. But, it does not take away from
the effect.

In this Budget, there is no attempt to
tax people who are able to pay. There
was a talk, just before the Budget, of
taxation of capital gains, of taxation of
personal wealth etc. Now, the Budget is
conveniently silent about it. The policy
is to impose tax burdens on the common
people and give relief to the rich. Even
in this Budget, which seems to be, ap-
parently, a Dbeneficial Budget, the im-
pact on the common people is much
greater than the impact on the
relatively well-to-do sections of the peo-
ple. I think the excise duties would
realise about Rs. 25 crores or so while
the direct taxes would realise about
Rs. 10 crores or so. That is the kind
of policy we follow and that policy is
b;)und to bring financial ruin to the peo-
ple

Shri Bansal had paid a tribute to the
Finance Minister for the efficient man-
ner in which he had managed the reve-
nue and expenditure. I have not that
technical experience to agree or disagree
with him. I have neither the study to be
able to support or oppose it. But, I am
not concerned with any tributes to the
efficient management when the common
people are not in a position to pay .a
tribute for the way that their condition
is deteriorating. Certainly, when, by rea-
son of further price rises, your life be-
comes impossible, the peace of yow
home is disturbed by all kinds of wor-
ries, which cannot but fail to embitter
your life, you do not pay tribute to
anybody for it.

I shall now draw the attention of the
Finance Minister to another important
matter, the appointment of a Pay Com-
mission. We desire that a second Pay
Commission should be appointed to go
into the question of the pay structure
in government employment, and pre-
ferably in all other employments also
but, certainly, in the matter of govern-
ment service. Since the last Pay Com-
mission was appointed and since it re-
ported in 1946, much water has flowed
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and that has become completely out of
date. Prices have gone up since the last
Pay Commission reported and the result
has been that whatever wage increases
had occurred in view of the recommen-
dations of the Pay Commission have
now been reduced in reality. There has
been a real wage cut by the rise in pri-
ces. Also, the assumptions on which the
first Pay Commission proceeded regard-
ing the stabilisation of prices at parti-
cular levels and the wage levels that
they fixed on that assumption no longer
hold good. It is agreed today that the
price level can never be stabilised at
those levels. Therefore, on that basis
also, there is ground for revision and for
laying down new principlés for fixation
of pay of government servants and other
classes of employees. Every union of
government employees has demanded
the setting up of a Pay Commission and
even the IN.T.U.C. has asked for a
wage Commission. There is absolutely
no ground for not setting up the Pay
Commission.

Now I come to certain points regard-
ing the Income-tax department—the sor-
ry state of ‘affairs that prevails in that
department. Income-tax is a very import-
ant item of our revenue. Yet, due to
various factors, the realisation of in-
come-tax has been far smaller than
what it should be. There are small mat-
ters. There is awful lack of office ac-
commodation. Many offices have not
even the requisite furniture. I believe,
in some offices, even typewriters are
short. Most of the offices have not the
necessary equipment. I believe very few
offices possess the Income-tax Manual
and yet the procedure is governed by
that Manual. The procedure is govern-
ed also by circulars which were issued
from 1922 onwards and the circulars of
1922 are still in force. And, yet, even
those circulars have not been systemati-
cally filed in most of the offices.

Again, the staff is entirely inadequate.
In 1946, the Bengal Income-tax Asso-
ciation, I understand, made a represen-
tation for strengthening the staff. The
same year, an officer, Shri K. R. K.
Menon submitted a scheme for reorga-
nisatiop. That schcme took 5 years to
be implemented. It also haypens that
many people who are unable to read
accounts are charged with the duty of
assessment. For example, in Calcutta, in
areas where the Marwaris reside, people
who are unable to read Marwani ac-
counts are charged with the assessment
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of predominantly Marwari assessees. Si-
milarly, in areas where Bengali accounts
are kept, officers are appointed who do
not know Bengali and they are charged
with the duty of assessing Bengali asses-
sees. The result has been that whereas
in 1943, I understand, the arrears were
equal to current work, the proportion
has gone on increasing till 1946, not
only till 1946 but later on even up to
date, till, in some areas, the proportion
of current work to arrears is about 1
to 3. The result has been that there
has been a tremendous am-
ount of tax-dodging and . honest
taxpayers have been penalised while the
tax-dodgers escape. This is a very un-
fortunate state of affairs that people
should have to bear heavier burdens
because they are not  dishonest
enough to dodge tax and people
who dodge taxes should be allowed to
escape. While there is so much of le-
thargy in reorganising the department,
there is no lethargy in the matter of
making it difficult for the staff. The
Bengal Income-tax Association is an as-
sociation of the income-tax employees of
Bengal, which was recognised from 1925
onwards. Now the recognition has been
withdrawn, among other things, mainly
because the Government insists that no
outsiders should be on the Committee.
That Association has profited by the as-
sociation of outsiders. Even in the Bri-
tish days, outsiders were on the Com-
mittee. Names like the late Mr. Bepin
Chandra Pal, are there. They were on
the Committee, and even the Law Mi-
nister, Shri Biswas, was at one time the
President of that Association. In view
of that tradition, they feel that outsiders
should remain and that has been made
the principal ground of withdrawing re-
cognition. Then there are other grounds
which are entirely unconstitutional. It
says that the Association should not
publish any view on any law, including
Income-tax Law. That is contrary to
article 19, and that has also been made
a ground for withdrawal of recognition.
Similarly, a Federation of Income-tax
Association has been formed for the
whole country, and that Federation is
also being persecuted in all sorts of man-
ner. The General Secretary, 1 under-
stand, of the Federation, who is an ac-
tive worker, was first of all transferred
and then it has been sought to victimise
him by chargesheeting him under the
Safeguarding  of ational Security
Rules, the objectionable set of rules
against which so much protest has taken
place. The charges, I understand, were
entirely false, and yet those charges have
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been framed. The only reason is that
under his guidance the Income-tax
Employees’ Federation was becoming a
very strong force and had been able to
win recognition in spite of the reluctance
-of the Income-tax Department to grant
recognition. All put together, you first
-exclude outsiders and then if the insider
grows too active you try to chuck him
out. With all these, the pattern of perse-
cution is clear. If any employee ha
pens to be an active trade union work-
er, either he will be chucked out or if
he is not chucked out, then the recogni-
tion of the Association goes. That is not
the wa?' how the staff should be treated.
I would ask the Finance Minister to
have these matters reconsidered and to
remedy these defects.

Shri B. S. Murthy : Sir, many have
paid their tributes to the Finance Minis-
ter and I too want to pay him my tri-
bute. In paying the tribute, I do not like
to confine myself only to the work he
does here. I think our Finance Minister
is very lucky because there is some-
thing of beauty in everything that he
does. Keats said that a thing of beauty

®is a joy for ever. I think, therefore that
most of the Members are vying with
each other in paying compliments to this
charming Minister who is here trying to
please all sections of the people, includ-
ing the Members opposite and yet not
being perturbed even if sometimes they
are unkind in their remarks.

Havin%’l said this, I must hasten to
bring to his notice a malady that is fast
developing into serious proportions,
that is, the States today are growing
more and more lethargic and indi-
flerent, and what not, in trying to
give co-operation, in fulfilling the tar-
gets laid down by the First and the
Second Five-Year Plans. Only the other
day, the Health Minister, Rajkumari
Amrit Kaur, had expressed her inability
to make the State Governments co-
operate with her schemes and projects.
The same thing can be said of other
Ministries—Labour, ¥ Home  Affairs,
Planning, Education, Co-operation, etc.
etc. Every time we put a question on
the floor of this House, the Minister
says that “the proposals have gone back
to the State Government and we have
not yet received any reply”. Sometimes
another Minister comes and says that
“so much money has been allotted, but
the State Government is not taking ad-
vantage of it”. Sometimes again, another
Ministers comes and says: “What can
we do ? We have been sending remind-
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er after reminder to the State Govern-
ment, but they seem to be not in a mood
to send us even a reply.”

Therefore when we are having a stu-
pendous task of rebuilding India and
trying to raise the standard of living of
the common man, how can the Centre
function if the States are so indifferent,
lethargic and unmindful of their duties ?
Therefore, 1 want the Centre to devise a
machinery by means of which all the
grants and loans and other help given
for the fulfilment of the projects that
are being laid before the country are
always adhered to by the State Govern-
ments. I think this 1s a very important
thing because of the States being. in
charge of the departmental and welfare
activities. If the development and welfare
activities are not being dutifully attend-
ed to and the time target is not kept up
by the States, I do not think that India
will be receiving any benefit either from
the First Five-Year Plan or the Second
Five-Year Plan. Therefore, this is a
malady which is prevalent in some of the
States, and before it assumes serious
proportions, 1 want the Finance Minister
and his colleagues and also the whole
Ministry to see that it is nipped in the
bud and that we go ahead with all our
energies galvanized to make India as
strong as possible and have a place of

-honour in the comity of nations.

In this connection I want to cite an
instance where the State Governments
are not only indifferent but sometimes
also inimical to some of the schemes
that have been formulated by the Cen-
tre. Take the question of land reform.
Most of the States are still in the com-
mittee stage as far as land reform is con-
cerned. My own State, Andhra, which is
going to become Visal Andhra or
Andhra Pradesh as the case may be, is
still lagging behind. Some time back they
appointed a commitiee and that com-
mittee had submitted its report. But I
do not think the Ministers in the
Andhra State know where exactly this
report is in the archives of the Secreta-
riat. They have not published it. They
have not been able to present it to the
Legislative Assembly even though a
number of people are asking for the
report and a discussion on the report.
Unless and until land reform is taken
up especially in a place like Andhra,
the common man cannot under-
stand that the country is independent
or that he is independent and whether
it has got any future as far as economic
independence is concerned. Added to
this, Acharya Vinoba Bhave is going
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[Shri B. S. Murthy]
from village to village and trying to
preach the cult of shramdan, bhoodan
and jivandan. Most of the States are
trying to co-operate with him to create
a new consciousness, a new psychologi-
cal approach, a new emotional aware-
ness in the masses, on the same level
as Gandhiji was able to create in order
to win Independence.

It is easy to win independence but

it is difficult to retain it. Unless all the
36 crores of people in India are made
to understand that the struggle is still
continuing and that men like Acharya
Vinoba Bhave are there to help. us,
the prospect is not bright.  Suffering
and sacrifice are needed not only for
making India a nation which can give
the gospel of Panch Shila but also to
make the world understand that 36
crores of people are working in unison
as one man to see that new economic
theories are developed, neither like Rus-
sia which is a regimented country nor
like America where capitalism is play-
‘ing havoc.
-- There. are nearly six crores of people,
as far as I can understand ; who are ag-
ricultural labourers. Neither this Minis-
try here nor the State Governments there
are able to find out how they are living.
In the Second Plan, we say we are pro-
viding employment for nearly one crore
of people. This agricultural labour is al-
most a landless labour and nothing is
done for him. I suggest that the Centre
should formulate a scheme by which he
will soon become the possessor of a few
acres of land. Where is this land ? Ac-
cording to the report supplied to us,
there are twelve crores acres of waste
lands in the country and they should be
brought under plough.

Shri Ramachandra Reddi (Nellore) :
Ten crores.

Shri B. S. Murthy: It may be ten
crores or twelve crores. If men like Shri
Reddi are willing to give a few acres
out of their hundreds of thousands of
acres, it will not be ten, but fifteen,
crores. It depends upon the goodwill of
men like him who are today enjoying
thousands of acres. That is why Achar-
ya Vinoba Bhave is going from place to
glace saying : “Before the doom 1s there,

fore the agrarian revolution takes
place all over the country and sweeps
away the zamindars and others, give
some land and see that land hunger
is quenched.” All the available waste
lands may be distributed immediately so
that the landless agricultural labourer
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may feel happy. What is the justification
for keeping this landless labour in a
position in which it is unable to make
both ends meet? That is why I have
been asking both the Central Govern-
ment as well as the State Governments
to see that land reform is given top prio-
rity. Without social justice, no one will
be prepared to contribute his mite for
the welfare of the country. Unless and
until such people are given a chance to
work for the success of the Second Plan,
I am sure that the country cannot regis-
ter real progress.

We are very pious and religious, pub-
licly and in private, so far as our cattle
wealth is concerned. We worship ser-
pents; we worship the cow; we wor-
ship garuda. We say :

foq@e wa, Mwmar 77 )

All these things are there but nothing
is being done beyond worship. In the
rural parts of India, you see all the cat-
tle looking at us and asking us: “Why
do you make us starve 7’ There is no
fodder, no hay, nothing whatsoever.
Immediate steps should be taken to
develop our cattle wealth. We did not
fail to make use of the Kamadhenu
from Vasishta’s days. India possesses
thirty per cent of the world’s cattle
wealth ; it has also got a large market
for hides and skins—15 or 20 per cent
of the total trade in this. We have not’
developed any interest as far as tanning
is concerned. There are also the manu-
facturing industries of leather and foot-
wear. Nearly, fifteen lakhs of Feople are
working in these industries. Instead of
fiving these workers scientific know-
edge and techinical training we are im-
porting every year crores worth of
leather goods. The Ministry should take
immediate steps to see that our cattle
wealth is improved and our hides and
skins are not exported so that there may
not be imports of these into India. The
indigenous industries also may be en-
couraged. In this connection, I do not
think I will be wrong if I suggest that
a leather board may immediately set
up with persons possessing technical and
practical knowledge. It should be asked
to formulate plants to improve the in-
dustry.

Government is . trying to have emer-
gency recruitment of IAS and IPS offi-
cers. I have to say a few words about
the regular recruitment.

Mr. Deputy-Speaker : Would that be
a subject for this Ministry ?

Shri B. S. Murthy : Yes, Sir, every-
thing. (Interruptions).
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We are having administrators from
IAS and therefore, I think I shall not
be wrong, if I presume, that it is under
this Ministry. 1 am not wrong, if 1 say
that sufficient justice is not being done
for the backward, class, Scheduled Caste
and Scheduled Tribes candidates as far
as regular recruitment is concerned.
Sufficient number of candidates are not
forthcoming. Some,—very few,—take
courage in both hands and come and
pass the written examinations and they
are called for interview. The members
of the UPSC will be sitting as judges
and these candidates are terrified and
there is trepidation. The candidate be-
gins to sweat. Supposing he is put a
question : “What is your name ?” he
immediately answers: “I come from
Andhra.” The question is from one di-
rection and the answer is from another
direction.

Mzs. Deputy-Speaker : Does the hon.
Member recommend that such an an-

swer should be accepted and an IAS
post given ?

Shri B. S. Murthy: I shall come to
that question.

Shri Bogawat (Ahmednagar South):
That is what he desires.

Shri B. S. Murthy : That is not my
desire. I want the best men among the
Scheduled Castes and Tribes to be given
a chance. That is why I am saying this.
I may say that most of the boys from
these backward classes, especially from
the south, do not even know how to
wear a pant and coat because they can-
not afford them. It is a miserable state of
affairs. We can only shed tears of blood
if we consider how these boys struggle
to come up. Therefore, I want a sym-
pathetic attitude from the members of
the Service Commission. In the days
of the British even brahmans, I am told,
from Sind have been nominated and
non-brahmans from South India have
also been nominated as persons recruit-
ted for I.C.S. They were sent for train-
ing and after training I do not think
any of these I.C.S. nominated people
have ever failed in their duties. As a
matter of fact, some of them have ex-
celled in the discharge of their duties.
Therefore, I would say that, having
taken a list of students belonging to
these communities coming with brilliant
colours from the universities, the Ser-
vice Commission should give, as far as
possible, .a latitude so much so that the
present lacuna may be removed and the
pent-up feelings in our mind that we
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are being neglected as far as the services
are concerned, will be removed.

Mr. Deputy-Speaker : The hon. Mem-
ber must conclude now. If everything is
covered under the Finance Ministry,
everything cannot be covered within the
time available here.

Shri B. S. Murthy : The Finance Mi-
nistry, as I said, is the pivot around
which the other Ministries move.

Mr. Deputy-Speaker : The hon. Mem-
ber may come to his point.

Shri B. S. Murthy: Therefore, I
want the hon. Finance Minister to realise
that thought is deeper than speech and
feeling is deeper than thought. I want
him to realise how sorely the Harijans,
the Girijans and the Backward Classes
are today feeling that they are being
woefully neglected as far as the higher
services are concerned, and see that
justice is done.
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[Shri L. Jogeswar Singh]

As far as sales-tax is concerned,
the limit of the annual taxable turnover
in Assam is Rs. 7,500, butin Manipur
State the limit is only Rs. 5,000. If the
limit of the annual taxable turnover in
Manipur also is raised from Rs. 5,000
to Rs. 7,500 then a large number of
small traders will be much more benefit-
cd. Therefore, I would request the hon.
Finance Minister to raise this limit to
Rs. 7,500 from Rs. 5,000 which is the
limit now in Manipur. | mentioned these
points namely abolition of taxes and
raising of limits of sales tax, in my
sme:g on demands for grants in respect
of the ministry of Home Affairs.

Coming to the development of back-
ward areas, | specially request the Fin-
ance Minister to look into the condi-
tions of the people living in the back-
ward areas, especially in the hilly re-
gions of India. There are many small-
scale industries all over India being
started, but in the hilly regions like Ma-
nipur, Tripura and Himachal Pradesh,
there are no small-scale industries being
started. I have gone through the report
of the Commerce and Industry Ministry
and 1 find that there are no small-scale
industries in the underdeveloped areas.
In the hilly areas of Manipur, there is
a certain species of bamboo which can
very well be used as raw materials for
the paper industry. This species of
bamboo grows in the western part of
the Manipur State and is available in
large quantities. At present this is ex-
ported to Calcutta everil Fear where it
13 used as raw material for the paper
industry. But, the people living in the
hilly areas of Manipur are not getting
anything and their economic conditions
has not improved. Some sort of paper
industry or tapping of the resources in
these areas, usefully as raw material for
such industry should be thought out.
Similarly, there are rubber plantations
also in this area. The Government is
interested in the rubber plantations in
other parts of India, but so far as the
rubber plantations in the western part
of Manipur are concerned, they have
not been tapped. There is plenty of
rubber available in this area and a rub-
ber industry can be established in this
part of the country.

My request to the Finance Minister is
this. He should apply his mind to the
underdeveloped areas. Big industries are
being launched in the big cities. When-
ever any industry is to be launched, his
mind is attracted towards the big cities
or the areas where influential people
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live. But there is no chance of establish-
ing any industry in areas like ours where
there are no influential people to influ-
ence the Minister. This is a point which
I would like to bring to the notice of
the Finance Minister.

In the report of the Finance Minis-
try, there is no mention of the regula-
tion of trade and detection of smuggl-
ing along the Indo-Burma frontier,
whereas there is mention about the
Indo-Pakistan frontier. In the Indo-
Burma frontier, you will find the para-
dise of the smugglers. On the Indian
side everything is setiled and the admi-
nistration is all right. But on the Burma
side, there is a place known as No-
Man’s Land and there is no administra-
tion there. During war time, there was.
international trade between India and
Burma via Manipur. The Burmese peo-
ple were coming to Manipur and the
Manipur people were going to Burma,
and so there was trade and communica-
tion between the Burmese people and the-
Manipur people. Therefore, the econo-
mic condition of the people of these
areas was better during the war time.

[SHRIMATI SUSHAMA SEN in the Chair]

But now their economic con-
dition is deteriorating. Regarding
the loan pgranted to Burma to
the tune of Rs. 20 crores, we must rea-
lise that the economic expansion and
good administration of Burma will be
helpful to India in the defence of our
frontiers. Also, if the international com-
munication between Burma and India
via Manipur is improved, as it was du-
ring the war, then the economic condi-
tion of the frontier people will improve
considerably. Once the road between
India and Burma vig Manipur is im-
proved, I can assure the House that
there will be mutual trade between
Burma and India via Manipur. So, the
economic condition of the frontier peo-
ple will be very much improved. I
should like to suggest to the Finance
Minister to see that an Indo-Burma in-
ternational highway is improved so as to
facilitate Indo-Burma inland trade via
this border State. This road was main-
tained during the war time, but no
longer maintained after the war.

4 PM,

My next point is that there is no Ex-
cise collectorate in Imphal. There are
some Customs officers. Contraband
goods are smuggled from Burma to Im-
phal. The Customs officers also join
hands with the smugglers. One Customs
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officer was arrested and he was dismis-
sed for bribery and corruption. A res-
onsible central officer came here and
ooked into the working of these offi-
cers and he detected corruption I was
told. I would like to suggest to the hon.
Minister that some high ranking offi-
cials of the Finance Ministry or one of
the Finance Ministers should come to
that part of the country incognitio and
see whether these Customs officers who
are posted there are doing their job
honestly and sincerely. This is very es-
sential.

In Manipur, there is one subdivision
known as Jiribam subdivision. There is
no road or rail connection between that
place and the headquarters, Manipur.
This Jiribam subdivision is in the west-
ern border of Manipur. It is not con-
nected by road or rail with the rest of
the State. If any officer has to go to this
Jiribam subdivision, he has to fly to
Kumbigram aerodrome in Kachar dis-
trict and he has to negotiate the distance
between Jiribam and Kachar by boat
or on foot. This is a place where ganja
is smuggled in maunds. Manipur ganja
is famous. The price goes up to Rs. 300
or 400, and sometimes Rs. 500 per seer.
This ganja is in very great demand.
Often we get reports of detection of
ganja smuggling in maunds in that part
of the country. But,-we do not know
whether all this ganja was sent to any
place or was consumed by the officers
themselves. Smuggling is carried on
without any obstruction. I request the
Finance Minister to see that a branch of
the Excise department is set up in the
Jiribam subdivision where smuggling
takes place on a large scale.

Coming to Income-Tax., formerly, the
Manipur people had to go to Nowgong
or Jorhat to pay income-tax. There
were no facilities in Manipur for pay-
ing the income-tax. I was in correspond-
ence with the Finance Minister and 1
must express my thankfulness to him
for issuing orders that the Manipur
traders need not go to Assam to pay
their income-tax, but could pay them in
Imphal. Now, Income-tax officers from
Nowgong or Jorhat have to go to Im-
phal, decide cases on the spot staying
in the dak bunglow. But, my complaint
is this. There are lots of complaints of
redtapism and delay. Whenever pay-
ments are made. receipts are not sent
for more than six or eight months. I
may cite my own case. I paid the in-
come-tax and sent the return to the In-
come-tax Officer at Nowgong. It is now
more than seven months. So far, no in-
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timation has been received from the
Income-tax officer as to the payment of
the money. 1 have got the Post office
receipt ; but I have got no reply from
that end. This is the sort of redtapism
and delay on the part of the Income-tax
officers posted in Assam, Manipur and
Tripura circle. As these places are away
from the Centre, they are at liberty to
do whatever they like. I request the
Finance Minister to see that these In-
come-tax officers do justice to these peo-
ple who pay income-tax ‘so that there
may be no difficulty to the income-tax
payers.

I wish to say a few words about the
postal savings bank. You have extend-
ed the facilities for bi-weekly withdrawal
from the savings bank in big cities like
Bombay, Calcutta and New Delhi to the
extent of Rs. 1,000. If you want to
encourage savings, my humble sugges-
tion is this. These facilities should also
be extended to all the towns in India so
that people may become tal-minded.
They are anxious to degoslt their savings
in the postal savings bank because the
post offices are more reliable. If aFou
extend these facilities for withdrawal as
you have now proposed to extend in
Bombay, Calcutta and Delhi, to the
small towns also, more savings will be
deposjted in the postal savings bank.

Shri C. D. Deshmukh : As usual, the
coverage of this discussion on the De-
mands for Grants of the Finance Mi-
nistry, as in the case of the other Mi-
nistries, has been bewilderingly wide.
Some people have been very intensive
in their observations, as, for instance,
the hon. Member who has just finished,
and some have ranged over a large num-
ber of subjects. It will not be possible
for me to deal at length with all the
points that have been raised. So far as
these local matters are concerned, as for
instance in Manipur, all I can promise
to do is to read the speech of the hon.
Member very carefully, and even if any
of us has not the opportunity of visiting
that delectable spot, we can certainly
look into the grievances and see how
far they can be removed.

The same holds true about the well
at Ghazipur. We do not intend to leave
well alone there, but if the hon. Member
will furnish some more details of the
village, and whether there is any com-
munity project or national extension ser-
vice block and so on, then it might be
possible for me to find out why
Rs. 7,800 had to be spent on that. parti-
cular well in the hospital at Ghazipur.
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[Shri C. D. Deshmukh])

On the extensive side, many hon.
Members have referred to the structure
-of the Plan, the results of the Plan so
far as the distribution of income is con-
cerned, and various other associated
matters. I am hoping that there will be
more extended opportunities for dealing
with many of these subjects connected
‘with the Plan on some future occasion.

I should, however, like to make a
brief reference to the observations made
by one or two Members. 1 am quite cer-
tain that most people will disagree with
the views put forward by Shri M. S.
‘Gurupadaswamy in regard to the struc-
ture of the Plan. The antithesis that he
has put forward as between heavy in-
«dustries and consumer industries is an
antithesis well-known to all who are fa-
miliar with the techniques of planning,
.and I think it is the consensus o? opinion
that if a particular rate of progress of
-economic development is to be main-
tained—not only established, but main-
tained—then it is almost axiomatically
necessary for the country concerned to
divert a significant proportion of its re-
sources for the establishment of basic
and heavy industries. In other words,
industrialisation is admitted to be the
king-pin of all economic development,
including necessarily, therefore, the at-
tainment of fuller employment in a
backward country.

So far as consumer goods industries
are concerned, after all, the essential
<onsumer goods that this country re-
quires are food and cloth, if one ana-
lyses the patterns of expenditure of most
of the people who live very near the
margin of subsistence. In regard to these
two items, a great deal of attention as
also expenditure is devoted in the First
;}an, and will be devoted in the Second

an.

It is well-known that there is a cer-
tain amount of controversy in regard
to the methods by which the additional
quantities of cloth that will be required
for the country should be produced.
That controversy has to be tackled on
its own merits, irrespective of any other
general considerations.

But I would like to join issue with
the hon. Member in denying the possi-
bility of drawing up a plan entirely
based on employment, without any rela-
tion to either present production or
future potentiality for production. I
shall leave this matter there.
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As regards the appraisal of the First
Five-Year Plan, I doubt whether any
very definite conclusions can be drawn
in a country in which the statistical ap-

aratus has not yet been fully deve-

oped. We know the overall figures that
national income is estimated to have
increased by 18 per cent, and that in
per capita terms the increase works out
at 11 per cent. Therefore, not the most
unkind critic of the Plan could deny that
there has been a general improvement
in the economy. Unfortunately, the
available data do not permit of an ana-
lysis of income increases in terms of
economic classes or social groups. It is
ible that some classes or groups may

ave benefited more than others. But I

doubt if there is any warrant for the
conclusion that the common man has
been left entirely in the cold. More-
over, the common man is not very easy
to locate in this country, because almost
everyone is a common man. Neverthe-
less, it is hard to believe that the in-
creases that have taken place in the pro-
duction of foodgrains, raw materials
and industrial products have not bene-
fited, shall we say, the mass of the peo-

ple.

The increase in development expendi-
ture in the public sector by 24 times in
the last five years has resulted in a siz-
able improvement in the productive in-
vestment of the country as well as in
social services. Various projects employ-
ed a large number of workers either
directly or indirectly. There can be little
doubt that in the urban as well as in
the rural areas, a great deal of construc-
tional activity is 1n progress. With the
increase in irrigational facilities, supply
of better seced and manure, increasing
credit facilities by the Reserve Bank and
other agencies, and the encouragement
that is being given to the various cottage
and village industries by the respective
boards, work-opportunities for the com-
mon man cannot but have increased, and
that is instanced perhaps by the fact
that the demand for cloth is rising. If
the demand for cement is rising, if food
prices are rising, and so on, well, they
must be regarded as pointers to per-
haps increased incomes spread fairly
well over the country. It is therefore
a pessimistic view. ...

Dr. Ram Subhag Singh (Shahbad—
South) : Cement etc., are not available
not because the income has gone up,
but because the distribution system is
not satisfactory.
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Shri C. D. Deshmukh : The point is
that the total quantity of cement that
the country now requires or is estimated
to require is very much more than what
the planners anticipate.

Dr. Ram Subhag Singh: There are
Government-works also.

Shri C. D. Deshmukh : I know that
much of the demand is. ...

Dr. Ram Subhag Singh: If you take
into account Government’s requirements
then you will be able to calculate the
total requirements. For instance,
there are bridges and so on, for which
you require cement.

Pandit K. C. Sharma : Is it the State’s
requirements that have increased or the
general requirements ?

Shri C. D. Deshmukh : I should say
both. If the Commerce and Industry Mi-
nister says that even now he places the
demand for cement at about 7 or 9 mil-
lion tons, which was not very long ago
4 or 5 million tons, obviously there
must have been an increase under both
heads. In any case, the hon. Member
may exclude cement if he likes, but 1
only gave it as an instance.

Nevertheless, an annual increase of 3
per cent or so in national income is
really not sufficient to creatc a big
enough impression on living standards.
So, unless there is a rise of something
like 40 or 50 per cent, I am afraid that
any satisfactory evidence
ment will not be available. After all, it
is not possible to surmount the stagnae
tion of generations by just one single
effort extended over five years. We
might say that we are merely on the
threshold of development. But from that
to argue that the First Five-Year Plan

is a dismal failure and the Second Five-

Year Plan is going to be a similar dis-
mal failure is, I think, to indulge in
unjustified pessimism.

Then the next point made is that ap-
propriate steps have not been taken to
reduce economic inequalities among the
various classes in India along socialistic
lines. Now, this is such a broad issue
that it is not possible to give one short
and positive answer. In this process,
fiscal measures do play a part. But what
is more important is positive measures
for increasing the income of the poorer
sections of the community by expanding
empioyment opportunities, training faci-
lities, eliminating exploitative credit, and
marketing arrangements and reforming
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various institutions and practices. Along
all these lines, efforts have been made
to reduce economic inequalities, but
within the limits set by finance our
capacity for organisation, political ex-
pedience and the need for maintaining
adequate incentives to investment and
production. In other words, in a nutshell,
we are really dealing with the central
problem of planning in the country.

The House is aware of the fiscal mea-
sures that have recently been taken in
order to reduce somewhat the disparities
of incomes, and I have no doubt that
in future budgets, there will always be
an element which will be specifically
directed towards similar reduction of
these disparities.

Then there are the social services or
the development services which are
meant essentially to broaden the oppor-
tunity for the poorer sections of the
community. Then reference has already
been made to the recommendations of
the Rural Credit Survey Committee
which are being implemented as fast as
we can manage it. After all, hon. Mem-
bers should remember that the nationali-
sation of the Imperial Bank was under-
taken within three or four months of the
receipt of the report of the Expert Com-
mittee. A Bill in regard to the establish-
ment of a Credit and Warehousing Cor-
poration is also going to be introduced
during the current session.

Then there is the question of land re-
forms, to which some hon. Members
made a reference. Here again, possibly
because of the diversity of conditions
obtaining in the different States progress
has been unequal. I think one hon.
Member, Shri B. S. Murthy, complained
about slow progress in his State. That
may be true. I am not in a position to
say how well each State has acquitted
itself. But I can state with some confi-
dence that the Planning Commission is
well aware of the necessity of imparting
the push to this matter. There is a sepa-
rate Land Panel. It has appointed about
four Sub-committees. They have all re-
ported on the various aspects of land re-
form, and I have no doubt that even if
there has been some delay in the past,
this matter will be accelerated along
right lines in the future, that is to say,
so far as the Second Five-Year Plan is
concerned.

In regard to rural credit, there was
some complaint by one hon. Member
that only about Rs. 25 crores had been
spent as against a provision—I forget
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exactly—of Rs. 130 crores. I think he
did not take into account—perhaps be-
cause the figures were not available, al-
though I understand they were furnish-
ed in answer to a question asked by him
—the taccavi advances made by the
States which, 1 understand, for 1954-55
amount to some Rs. 65 crores. Then
there are advances made by co-operative
societies which might be estimated at,
say, Rs. 15 crores. So that the total is
much nearer the provision made in the
First Five-Year Plan than the figure that
he has quoted, which, 1 think, relates
only to the loans made available by the
Reserve Bank on its special concession
terms.

Shri N. B. Chowdhury (Ghatal) : Was
not the Reserve Bank target Rs. 130
crores ?

Shri C. D. Deshmukh : No. That is
where the hon. Member has misunder-
stood that particular provision. That
was the Reserve Bank’s estimate of what
the total rural credit in the country
would be through various agencies. The
estimate was of the Reserve Bank, not
the finance.

Having dealt with these broad issues
in regard to planning, I shall now pro-
ceed to another matter which seems to
be worrying a good many Members, and
that is in regard to the rising trend
of wholesale prices. It is true, prices have
been rising for sometime past and we
have always said that a careful watch
will be kept on the movement of prices,
especially in view of the increased out-
lays on the Plan. But when comparing
the present price level with prices in the
past few months, we should keep in
mind the fall that occurred between
April 1954 and May 1955. The House
should recall that at this time last year,
many Mémbers were exercised over the
fall in prices, not the rise in prices, and
indeed, I had to sacrifice my proposals
for a cloth excise duty on some portions
of cloth precisely because of this reason,
that agricultural prices were low.

The general index of wholesale prices
had fallen from 403 in April 1954 to
342 in May 1955. 1 shall not go through
all these figures again. But in my own
mind, I regard 380 to 390 as the sort
of level which we should try to main-
tain. I do not think that it would be
worthwhile trying to measure the move-
ment of prices against the somewhat
abnormal figure that was reached, say,
a year ago, that is, 342, or the fi
that was reached in, I think March 1953.
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In any case, all these warnings are to
the good and we realise that if the use
of deficit finance is not to result in hard-
ship again to the common man, it is
very necessary that (a) we should have
a machinery for watching these indices,
and (b) that we must have the capacity
to initiate appropriate measures from
time to time.

Shri Nambiar (Mayuram) : What steps
are in contémplation of Government to
arrest the serious rise in the prices of
consumer goods, if there is any such
danger ?

Pandit K. C. Sharma: There is no
danger.

An Hon. Member : Arrest Shri Nam-
biar first.

Shri C. D. Deshmukh : I do not know
what ‘consumer goods’ mean. If it is
food or if it is cement, then it is possible
to provide for imports. If it is cloth,
then one would have to consider the
use of second or third shifts to the extent
to which they are possible in the mills.
If there are any other consumer goods,
I suppose the very rise in prices will
probably encourage ths establishment
of concerns which would, in course of
time, after a little while, be able to
supply them. But I do not think it is
necessary for us to take a gloomy view
of the situation right now at the begin-
ning of the Second Five-Year Plan.

After all, as I pointed out elsewhere,
we are holding quite a sizable foreign
exchange reserve and there are other
means by which it could be possible for
us to obtain imports without payment
of ready cash. So, even if we find that
we have created money, perhaps, much
in advance of the production of consu-
mer goods, there are remedies which
are open to us, apart from the general
fiscal and monetary remedies which are
well-known but the timing of which
could not be proclaimed in advance.

Having dealt with these general points
I should now like to go to matters con-
cerning the form of the Budget, because
one or two hon. Members . dealt with
this. I think it was Shri Tulsidas who
suggested that we should follow the
U.K. model of the Budget. Now, in the
United Kingdom, the estimates of ex-
penditure are presented piecemeal over
the different supply services on various
dates, usually between February and
March and the discussion goes on for
some months thereafter and the maxi-
mum number of sittings is apparently
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26. In the meanwhile the country func-
tions on Votes on Accounts. Ishall not
go into the details of this but the point to
remember is that we do not have the
system of the House going into commit-
tees to deal with the Budget as in the
U.K. Our system of demands is to
present them simultaneously, although
-discussion proceeds by Ministries. But,
in essentials, I do not think the practice
will be found to be very much different.
We also have a total of about 25 days
for completing the Budget business in

the Lok Sabha. We recognise the need

for Parliament having sufficient time to
deal with the Budget, but the actual
time available depends on the pressure
of other business and this is a matter
really for the Parliament to decide.

Then, there was some reference to
<control of expenditure. Some hon. Mem-
bers wanted greater parliamentary con-
trol over Central assistance to States.
Apart from the fact that we are all in-
terested in getting value for the money,
so far as formal control is concerned,
I .think the present system implies that
there is the same kind of control over
State expenditures as there is on the
Central Ministries’ expenditures. Under
the Constitution, the States have their
Consolidated Funds into which all the
Central assistance flows and out of which
the expenditure on schemes financed
from this assistance is met. Now, this
expenditure is subject to the vote of their
Legislatures and is audited by the Comp-
troller and the Auditor-General. [

think it is important that nothing is

done to suggest any weakening of the
sense of responsibility to their Legisla-
tures of the States for expenditures
which fall within their field. So far
as proper utilisation of the loans or
grants for the specific purposes for
which they are given is concerned, I
think, Parliament and the State Legis-
latures can rely on the Comptroller and
Auditor-General to see that this has
been done. So far as the physical check
on the schemes is concerned, I cannot
see how Parliament or any of its com-
mittees can keep and carry on this
check. This has to be done by a body
like the Planning Commission, which is
charged. among other things, with the
duty of watching over the actual imple-
mentation of the Plan. The Commission
has a number of Advisers on Programme
Administration who are constantly on
tour and in close touch with the pro-
gress of work in respect of such import-
ant schemes. For certain very large pro-
jects like the Bhakra-Nangal, Damodar
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Valley Corporation and Hirakud, the
Commission is in close touch with the
progress of the works and obtains quart-
erly progress reports. I might recall that
1 have already proposed the setting up of
a high-power committee to organise a
thorough investigation, including ins-
pection, in the field of the important
projects in hand, both at the Centre
and in the States with the approval of
the National Development Council.

There was also a reference to the
Australian Grants Commission, I think,
made by Shri Tulsidas. I do not think
that model will help us very much. I
shall explain, very briefly, the constitu-
tion and functions of that Commission.
This Commission consists of three mem-
bers and has been set up to enquire into
and report upon applications made by
any State to the Commonwealth for the
grant by the Parliament of financial as-
sistance in pursuance of section 96 of
the Constitution. In 1946, we sent two
senior officers to Australia to make a
first-hand study of the working of the
Commission in order to enable us to de-
cide whether such a Commission was
suitable for our conditions. We came to
the conclusion that such a Commission
was not necessary and the Sarkar Com-
mittee which reported on the financial
provisions of the draft constitution—
and that is important—also came to the
same conclusion. Under our Constitu-
tion, the determination of the general
grants-in-aid to be made to the States
has becen entrusted to an independent
Finance Commission. But, where speci-
fic grants are made, either under the re-
commendations of the Finance Com-
mission or as a part of the implementa-
tion of the Plan, it is for the Comptrol-
ler and Auditor-General, as part of his
duty, to bring to Government’s notice
the cases in which grants have not been
spent on the purposes for which they
were given. This applies also to loans or
grants for specific purposes relating to
matters, which, under the Constitution
fall within the executive field of the
State Governments. The provision for ex-
penditure met from these grants and
loans appears in their Budgets, and
comes up for detailed scrutiny by their
Legislatures. Estimates Committees and
Public Accounts Committees, in the
same way as expenditure incurred by
the Centre comes up for scrutiny be-
fore Parliament and its committees.
Therefore, although vigilance is called
for, I do not think that it is necessary
or feasible for Parliament to set up any
special machinery for this purpose.
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While I am on this question of ex-
penditures, I should like to refer to one
or two matters. One was a matter which
is often raised, namely, that there is a
great deal of increase in the total ex-
penditure on civil administration. The
provision in here is Rs. 135'91 crores
and, as I have already pointed out in my
Budget speech this includes Rs. 96°01
crores for what are known as nation-
building social services and development.
I could not quite follow the point made
by Shri Sodhia in this matter. He want-
ed development expenditure and not in-
crease in administrative expenditure.
Development expenditure means, for the
most part, the provision of service and
that is personnel, and their pay figures
as part of the administrative expendi-
ture. The normal administrative expen-
diture amounts to Rs. 39:90 crores, in-
cluding debt charges, civil works and so
on and so forth. Therefore, I do not
think hon. Members should allow them-
selves to be misled by these gross figures
given against the head, ‘Civil Adminis-
tration’.

Shri Mohanlal Saksena complained
that although he had made certain valu-
able suggestions in regard to achieving
economy in public expenditure, no
notice had been taken of his suggestions.
He referred, in this connection, to a note
which he had submitted to the Prime
Minister some time, I think, towards
the end of 1955. This is what he says:
The total annual expenditure of Central
and State Governments is nearly Rs. 800
crores. If steps are taken to effect eco-
nomy and savings, it would be reason-
able to expect a saving between 5 and
19 per cent. He has given a wide range
of tolerances for the expenditure....

Shri Mohanlal Saksena : It is 5 to 10
per cent.

Shri C. D. Deshmukh : That is wide
enough. Five to ten per cent of the ex-
penditure or roughly Rs. 50 to Rs. 60
crores ? I should have thought that 10
per cent of Rs. 800 crores is Rs. 80
crores.

Dr. Ram Subhag Singh : It is Rs. 50
to Rs. 80 crores.

Shri C. D. Deshmukh : Then, the hon.
Member goes on to say : Therefore we
can easily save Rs. 50 to Rs. 60 crores,
and therefore, in the five-year period we
shall save Rs. 300 crores. If 1t was all
as easy as that, I do not think that Fin-
ance Minister had any particular reason
for not grabbing these Rs. 50 or Rs. 60
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crores a year. Anyway, I sent his note
to be considered by the Planning Com-
mission, and it was actually considered
in October 1955. Therefore, in the first
place, it is not correct to complain that
the matter has not been given due con-
sideration, but it is possible that the
results were not communicated to the
hon. Member and, therefore, perhaps he
is right in complaining.

He made various suggestions, the es-
sence of which was that there should be
a reduction of rates of pay and allow-
ances ; secondly, we should cut down
existing staff by a process of contracting
the activities of the Government; and
thirdly, we should reduce the existing
staff by a more rational disposal of work
and streamlining of the administration.

An analysis of the Government ex-
penditure shows that the prospects of
adopting No. 1 are fairly dim. Indeed
the pressures are all on the other side,
and I am not here referring to the pays
or the salaries of the higher officers but
to the class III and class IV employees.
I think that even today we hearcf a plea
separately that the present scales of pay
are out of date and that a Pay Com-
mission should be appointed. Incidental-
ly, that kind of suggestion was made
in a resolution which was discussed in
the House and was rejected. But I only
mention this to point out that I see no
possibility of making any substantial or
even appreciable economies by reducing
pays and allowances in these days
against the rising trends in prices.

Shri Mohanlal Saksena: I do not
know from where the hon. Minister has
got it. I never suggested the rivision of
pay. It was only about allowances that
1 suggested. Perhaps it was suggested
by some Assistant or somebody in the
Ministry.

Shri C. D. Deshmukh: Uniform
scales of pay, stoppage of special
pay....

Shri Mohanlal Saksena: Rs. 100 is
the special pay.

Shri C. D, Deshmukh : { do not know
what uniform scales of pay mean. Does
it mean that Joint Secretaries are to get
the same pay as class III people (/nter-
ruption). Anyway, I cannot go on dis-
cussing with the hon. Member here.
If he says he did not intend reducing
pay, I accept it.
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Shrl.Mohanlnl Saksena: I want to
make it clear that the hon. Minister
could have discussed that note with me
and we could consider the point sepa-
rately.

Shri C. D. Deshmukh: The hon.
Member’s note talks of reduction in the
number of Ministries and the number
of Secretaries and Joint Secretaries, as-
similation of attached offices, non-re-
employment of supcrannuated persons,
rehabilitation, etc. 1 have got the precise
matters which he has dealt with. My
inference may be wrong that it means
reduction of pay. The hon. Member
says it is reduction of allowances. Any-
way, with an expanding economy, it is
vain to expect economy in expenditure
by curtailment of the “activities of the
Government, reduction of Ministries
and the number of Secretaries, the heavy
expenditure incurred on jtems like reha-
bilitation, purchase of Burma rice and
so on. On thesc no economy was pos
sible. There is certainly scope for secur-
ing economies by rationalisation and im-
provement of methods of work. This is
now to be looked into by the Commit-
tee which | have mentioned, where in-
vestigations will be organiced on im-
portant projects both in the Centre and
in the States. And there are also other
organisations which have been referred
to before to curb cxpenditure in gov-
crnment departments. In any case, I
have no doubi that this high level com-
mittee which I havc suggested should
be appointed will have the benefit of
very detailed consultations  with Sh:i
Saksena and if he succeeds in persuad-
ing thcm to effect economics amount-
ing to Rs. 50 crores or Rs. 60 crores a
yvear in administrative  expenditure,
then I for one would vote that a sta-
tue should be erected in his honour
while he is alive.

Shri Mohanlal Saksena : I may inform
the hon. Minister that I was responsible
for economy to the tune of Rs. 13
crores in railway grain shops. I did not
expect any statue. I want the Minister
to know that 1 was Chairman of the
Railway Grainshop Enquiry Committee
the recommendations of which resulted
in economy to the extent of Rs. 13
crores a year. I did not want any statue
for myself. 1 want special pays to be
abolished straightway. Why should these
observations be made ?

Shri C. D. Deshmukh: I am not dis-
daining the assistance of the hon. Mem-
ber. I am saying that he will be given

4—45 Lok Sabha,
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an opportunity by the committee. I can-
not speak with authority because I am
not the committee. But I very
much hope that the committee when it
is appointed will give Mr. Saksena an
opportunity of showing to them how an
economy of Rs. 50 crores or Rs 60 cror-
es a year can be effected.

Shri A. M. Thomas: Your humour
was not appreciated—that is all.

Shri C. D. Deshmukh: I must now
come to the meat of the matter, so to
speak, that is matters connected with
taxation. I cannot here again deal with
the exhaustive complaints that were
made by the hon. Member who is not
here, Pandit Thakur Das Bhargava, be-
cause he has gone into great detail in-
deed. 1 am sorry that the general im-
pression should still persist that some-
how honest taxpayers are being haras-
sed by income-tax officers. All I can sa
is that whenever I go out on tour, whic|
1 do frequently, I take the opportunity
of finding out what the reaction of the
public is to the income-tax assessments
and I have not come across the kind
of atmosphere that one would be led to
imagine from speeches such as that of
Pandit Bhargava.

Shri Sadhan Gupta: Has he contact-
ed honest tax-payers or dishonest tax-
payers ?

Shri C. D. Deshmukh : I make gen-
eral enquiries. I know the dishonest
ones more intimately than the others, be-
cause their cases come up to me much
oftener. So far as surveys are concern-
ed, here are some figures because, I
think the hon. Member complained that
surveys were not being satisfactorily car-
ried out.

In 1948-49 the number of cases re-
ported were 8,716 and the number of
cases assessed 5,289. The next year
figure went up to 17,800 and the year
after to 30,000 and for 1952-53 we had
33,000 cases reported and the number
of cases assessed had increased from
5,000 to 21,000. These figures will show
that we have not been idle, although
there is no way of finding out what ger-
centage of success we have achieved in
this matter. In any case, I do wish that
hon. Members who have complaints to
make against the administration of any
of the departments under my control
will take the trouble of writing to me a
little in advance of the Budget Session.
so that I might have the time to make
enquiries and be in a position to give a
satisfactory answer.
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In the nature of thin%, one cannot
have tax evasion figures. But, we have a
statistician trying to enquire the amount
of tax evaded from—so to speak—inter-
nal evidence. The conclusion that this
statistical expert has reached is that
about Rs. 30 crores of taxes are evaded
—about Rs. 10 crores at the lower
levels, that is to say, near the exemption
limit of Rs. 4,200 ; about Rs. 10 crores
at the top levels and about Rs. 10 cro-
res somewhere higher up—I forget the
brackets, but it may be from 50,000 to
75,000 and so on.

I should like to inform the House that
we have appointed a special officer to.go
into the whole question of transaction
of business and the standard outturn of
work of income-tax officers and so on
and he has just submitted a report,
which is a departmental report. He has
come to the conclusion that there is no
great shortage of staff. We have now
made up the arrears which we inherited
from the previous Government and if
we made a more rational arrangement
for the disposal of the work, then he is
confident that we shall be able to cope
with even the increasing work that is
falling on the income-tax department.
The general figures of demand and col-
lection are reasonably satisfactory and
8o are also the figures in regard to cases
instituted and cases disposed of. In any
case, as I have said, I shall be very
glad to have complaints or suggestions
and shall make a point of going into
these matters in order to effect improve-
ment, because I am one of those who
feel that there is always room for im-
provement in the administration of Gov-
ernment departments.

There was a special and pointed ref-
erence made to the failure of the de-
partments to detect cases of evasion. I
have given what figures I can. I have
also dealt with this question of the num-
ber of income-tax cers. I have detail-
ed figures here but I do not want to
take the time of the House in- giving
these details.

Shri Mohanlal Saksena also complain-
ed that no opportunity was given to the
House for considering the recommenda-
tions of the Taxation Enquiry Commis-
sion. ...Madam, when am 1 to finish ?

. Mr. Chairman : There is no time-
limit.

. An Hon. Member: There is guillo-
tine at 5§ o’clock.
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Shri C. D. Deshmukh : Hon. Mem-
bers have said so much and I have also
so much material but I do not know
how to deal with all of them in such
a short time. The best thing would per-
haps be to deal with matters in regard
to taxation when I give my reply to the
debate on the Finance Bill. I cannot
possibly do justice to the material avail-
able with me in five minutes. There are
some small points in regard to opium
factories.

An Hon., Member: Opium can wait.

Shri C. D. Deshmukh: Yes, opium
can wait.

Then the only point I should like to
say something about is this question—
which comes up again and again—of
who is taxed in this process of raising
additional revenues. Hon. Members
have given the percentage of direct and
indirect taxation. Then they complain
that those who are in a position to pay
the taxes are not adequately taxed and
that the burden of taxation—major part
—falls on the common man. I have had
many occasions in the past to refute
some of these theories and to point out
that in a country where less than one
per cent are payers of income-tax, that
1s to say, have an income of over
Rs. 4,200, there is no escape from tax-
ing the common man whatever form
that tax might take, whether it is salt
tax, excise or even land tax which I
include among not direct taxes. But, in-
direct taxes, they are all the same, and
they are bound to fall on the common
man. I should like to say that the hon.
Members assume too readily that many
of the suggestions which are thrown out
by either the Taxation Enquiry Com-
mission or by some other experts have
been rejected once and for all by the
Finance Ministry. We are considering
here the question of raising the resour-
ces during the next five years. Many
suggestions have to be carefully consi-
dered, their administrative implications
have to be explored and then plans laid
in accordance with the requirements of
revenue for a given year. Therefore, I
am not prepared to accept this conclu-
sion that because this year’s budget pro-
posals do not contain, say, a tax on
wealth or a tax on expenditure, it is a
solid proof that for the next five years
it is not the intention of Government to
impose any of these taxes. At this mo-
ment I am not in a position to say whe-
ther the Government will impose them
or not, but all I can say is that we have
taken due note of these suggestions.
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Many of them are under examination.
The implementation of some of them
will be very closely related to the way in
which our economy develops and the
way in which we feel additional in-
comes are going to particular sections of
the community. Then we shall be Fre-
pared to introduce taxes which will be
appropriate for that particular situation.

In India, as I said, a large number of
incomes are small and scattered and it
is not possible to cover the whole of
our needs by direct taxation. Therefore
indirect taxation must be enlisted as a
Fart of our revenue raising machinery.

think that there is also a current mis-
apprehension that indirect taxes impose
a very heavy burden on°the masses or
that their incidence is regressive. Some
indirect taxes such as export duties are
not so much a tax on the people as a
means of mopping up excess profits.
Others are customs that are paid largely
by well-to-do classes. An attempt is also
made to levy heavier taxes on luxuries,
semiluxuries and to exempt the neces-
saries in the case of every indirect tax.
The Taxation Enquiry Commission, the
House will recollect, conducted a study
of the incidence of indirect taxation. It
would appear from their ffadings that
for the country as a whole indirect taxa-
tion accounts for some 3'6 per cent of
the total expenditure. This analysis is
based on the pattern of consumer ex-
penditure between April to September,
1952 and on tax rates in 1953-54. The
incidence of indirect taxation is un-
doubtedly greater in urban areas than in
rural areas and it increases with total
expenditure. Thus, if expenditure be less
than Rs. 50 per month in rural areas,
the incidence of indirect taxation was
calculated by the Commission as 2:2
per cent of expenditure. For expendi-
tures above Rs. 300 per month in urban
areas, the corresponding incidence comes
to 83 per cent of the expenditure.
Therefore, I think the effect of indirect
taxes proposed in this or in previous
budgets can easily be exaggerated.

We have estimated, for instance, that
the proYosed increase in excise duties on
vegetable non-essential oils, soap, cotton
cloth and tea, and the increase in postal
rates proposed in this year’s Budget will
raise the Bombay working class’ cost of
living index by 0°36 per cent.

5 PpM.

It should be remembered that indirect
taxes are used entirely as a device for
protecting small producers, Customs du-
ties have been used as a protective de-
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vice for a long time now and the same
principle is followed in several cases in
respect of excise duties. These differen-
tial excise duties mean a somewhat
higher price for the products of orga-
nised industries. But they help promote
the recovery of a large number of small
producers whose incomes are among the
lowest in the country. These effects of
indirect taxes should not be lost sight
of, therefore, in judging the effects of
this kind of taxation on the masses.

Again, there is the argument that the

roportion of indirect to direct taxes has

en rising in recent years. This has
been interpreted as an indication of the
growing regressiveness of the tax burden.
But the proportion of indirect taxes has
fallen to an abnormally low level during
the war and the early post-war years
on account of the low volume of our
foreign trade and the excess profits gen-
erated by inflation. With the return to
more normal times, therefore, we should
expect the ratio of indirect to direct
taxation to increase. In part, the decline
in the importance of direct taxes such
as land revenue has meant a decline in
the relative tax burden on the poorer
rather than the richer section. Anyway,
as I have claimed that direct taxes have
also been on the increase together with
indirect taxes, all I would ask the House
to do is not to assume that the ratio
between the two must remain fixed and
that there is such a thing as a normal
level for the ratio. It would also be too
much of a simplification to treat any in-
crease in the relative importance of in-

_direct taxgtion as a shift towards a more

regresswve tax system.

Mr. Chairman: I shall now put all
the cut motions.

All the cut motions were negatived.

Mr. Chairman: The question is:

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the Order Paper
be granted to the President, to
complete the sums necessary to de-
fray the charges that will come in
course of payment during the year
ending the 31st day of March,
1957, in respect of the following
heads of demands entered in the
second column thereof :

Demands Nos. 26, 27, 28, 29,
30, 31, 32, 33, 34, 35, 36, 37, 38,
39, 40, 41, 120, 121 122, 123,
124, 125 and 126.”

The motion was adopted.
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[The motions for Demands for cessary to defray the charges which

Tirants which were adopted by the Lok
Sabha are reproduced below.—Ed.]

DeEMAND No. 26—MINISTRY OF
FINANCE

“That a sum not exceeding
Rs. 1,23,47,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
aay of March, 1957, in respect of
‘Ministry of Finance’.”

DeMAND No. 27—CusToMs

. *“That a sum not exceeding
Rs. 3,17,44,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day-of March, 1957, in respect of
‘Customs’.”

DeMAND No. 28—UnioN EXCISE
DuTies

“That a sum not exceeding
Rs. 6,03,58,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Union Excise Duties’.™,

DeMaND No. 29—TAXES ON
INcLUDING CORPORATION TAX AND
EstaTE DuTty

“That a sum not exceeding
Rs. 4,08,72,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Taxes on Income Including Cor-
poration Tax and Estate Duty'.”

DeMAND No. 30—OriuM

“That a sum not exceeding
Rs. 32,50,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1957, in respect of
uop]umv ”

Demanp No. 31—STaAMPS

“That a sum not exceeding
Rs. 1,37,23,000 be granted to the
President to complete the sum ne-

INCOME

will come  in course .of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Stamps’.”

DEMAND No. 32—PAYMENTS TO
OTHER GOVERNMENTS, DEPARTMENTS
ETC. ON ACCOUNT OF THE ADMI-
NISTRATION OF AGENCY SUBJECTS AND
MANAGEMENT OF TREASURIES

“That a sum not exceeding
Rs. 1,48,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3l1st
day of March, 1957, in respect of
‘Payments to other Governments,
Departments etc.,, on account of
the Administration of Agency Sub-
Jects and Management of Treasur-
ies’.

Demanp No 33—AvupiT

“That a sum not exceeding
Rs. 7,88,75,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Audit’.”

DeMann No. 34—CURRENCY

“That a sum not exceeding
Rs. 2,22,85,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Currency”.”

Demann No. 35—MiInNT

“That a sum not exceeding
Rs. 1,22,37,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will comec in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Mint".”

DeMAND No. 36—TERRITORIAL  AND
PoLiTical. PENSIONS

“That a sum not exceeding
Rs. 29,07,000 bc granted to the
President to completc the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Territorial and Political Pen-

"

sions’,
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DeEManD No.

DEmMAND No.

ADJUSTMENTS,

ALLUWANCES AND PENSIONS

. “That a sum not exceeding
Rs. 2,47,73,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1957, in respect of
‘Superannuation Allowances and

LB L

Pensions’.

TURE UNDER THE MINISTRY OF
FINANCE

“That a sum not exceeding
Rs. 23,13,70,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
Miscellaneous Departments and
other expenditure under the Minis-
try of Finance'."

DeManp No.
STATES

“That a sum not exceeding
Rs. 15,51,75,000 be granted to the
_ President to complete the sum ne-

cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of

(1]

‘Grants-in-aid to States'.

DEMAND No. 40—MISCELLANEOUS
BETWEEN THE UNION

AND STATE GOVERNMENTS

“That a sum not -exceeding
Rs. 4,34,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Miscellaneous  Adjustments, bet-
ween the Union and State Govern-

(Rl

ments’.

DEMAND NoO. 41—PRE-PARTITION PAY-

MENTS

“That a sum not exceeding
Rs. 96,90,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March, 1957, in respect of
‘Pre-partition Payments".”
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38—MISCELLANEOUS

DEPARTMENTS AND OTHER EXPENDI- DeMann No.
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120—CariTAL OQUTLAY
ON THE INDIA SECURITY PRESs

“That a sum not cxceeding
Rs. 4,45,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
*Capital Outlay on the India Secu-

L L)

rity Press’.

oN CURRENCY AND COINAGE

“That a sum not exceeding
Rs. 72,09,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Capital Outlay on Currency and

"

coinage’.

oN MiINTS

“That a sum not -exceeding
Rs. 34,39,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Capital Outlay on Mints".”

OF PENSIONS

“That a sum not exceeding
Rs. 42,86,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment du-
ring the year ending the 31st day
of March, 1957, in respect of

"

‘Commuted Value of Pensions’.

DEMAND No. [124—PAYMENTS TO

RETRENCHED PERSONNEL

“That the sum not exceeding
Rs. 3,90,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending® the 3lst
day of March, 1957, in respect of
‘Payments to Retrenched Per-
sonnel’.”

121—CarPiTAL OUTLAY

122—CaAPITAL QUTLAY

123—CoMMUTED VALUE
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DEMAND No. 125—OTHER CAPITAL
OuTLAY OF THE MINISTRY OF FINANCE

“*That the sum not exceeding
Rs. 25,90,54,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st
day of March, 1957, in respect of
‘Other Capital Outlay of the Mi-
nistry of Finance'.”

DEMAND No. 126—LoANS AND AD-
VANCES BY THE CENTRAL GOVERN-
MENT

“That the sum not exceeding
Rs. 94,20,27,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of gayment
during the year ending the 31st day
of March, 1957, in respect of
‘Loans and Advances by the Cen-

(T}

tral Government’.

Mr. Chairman: I shall put all the
other Demands to the vote of the House.
The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1957, in respect of the following
heads of demands entered in the
Second column thereof. ...

Shri Kamath : On a point of order. 1
am rather reluctant to raise this point
for your decision. I expected that Mr.
Speaker would be in the Chair at this
moment, but he has not turned up.
There is no help for it. '

Mr, Chairman : He is engaged in the
meeting of the Business Advisory Com-
mittee.

Shri Kamath: The other day, when
I raised this point before him, he was
good enough to rule that so far as the
Ministry of Information and Broadcast-
ing and the Ministry of Law are con-
cerned, the demands coming under these
Ministries would be discussed and con-
sidered in the course of the debate on
the Finance, Bill. I think you, Madam
Chairman, were in the House then.

Mr. Chairman: 1 was not in the
House.

17 APRIL 1956

Demands for Grants 5608

Shri Kamath : Perhaps you were not.
Item No. 5 on the agenda includes the
demands under the Ministry of Informa-
tion and Broadcasting and the Ministry
of Law. I am sure you and the House
will readily agree that it is an outrage.

[MR. DEPUTY-SPEAKER in the Chair]

I expected Mr. Speaker to be in the
Chair’; anyway....

Mr. Deputy-Speaker.: The hon.
Member can w‘gltntili he comes temor-
row ; he is busy otherwise.

Shri Kamath : Anyway, 1 will raise
it before you and I am sure you
;:rill give as good a ruling as' he would

ave.

Shri B. S. Murthy: 1Is it a correct
reading or a good reading that you
want ?

Shri Kamath : Not reeling.
Shri B. S. Murthy : I said “reading.”
Shri Kamath : All right.

Mr. Deputy-Speaker, when I invited
the attention of the Speaker the other
day to the fact that the Demands of the
two Ministries—Information and Broad-
casting and Law—have been shut out
ot this House, he was good enough to
say—you were present in the House
and you will remember it—that we will

t an opportunity of discussing those

mands in the course of the debate on
the Finance Bill. Now you were about
to put all the remaining Demands,
including the Demands of those two
Ministries, to the vote of the House.
I lmve no doubt whatever that you and
hon. colleagues here will readily agree
that this is an outrage on the essential
process, method, and practice of parlia-
mentary democracy that any Demand,
and certainly supplies and demands for
grants of Ministries should be voted by
the House without any discussion. I,
therefore, earnestly request you to de-
fer the vote on the Demands of the
Ministries of Information and Broadcast-
ing and Law till the debate on the Fin-
ance Bill is over, when we will get an
opportunity of discussing the Demands
of both these Ministries, as the Speaker
has already promised a few days ago. I
request you to consider this matter and
see to it that this House gets an optgor-
tunity to discuss the Demands of those
two Ministries before a vote is taken

on them. ,
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Mr. Deputy-Speaker: There is no
ci;leestion of any outrage, so far as the
the rights of this House are concerned.
It is correct that the Speaker has ruled
that we should discuss them, and so far
as I recollect, the opportunity that he
promised was that when we would be
taking up the Demands next time, then
we could discuss them. It is for this
sovereign House to decide its own pro-
cedure. In the Business Advisory Com-
mittee it was decided that we might
take up the other Ministries and these
two Ministries were left out this year.
Perhaps next year we might leave out
two other Ministries and take up the
remaining Ministries for discussion here
in this House. Whatever is done in the
Business Advisory Committee has to be
approved by the House itself here. If
the House itself thinks that it can vote
some Demands without discussion, then
1 suppose there is no outrage at all, so
far as the rights are concerned. Those
rights are safeguarded bgcthc Members
themselves. If the Members have taken
this decision and if the House has come
to the conclusion that we will vote upon
the Demands of these two Ministries
without discussing them, I do not think
there is any outrage so far as the privi-
leges or the rights of the H8use are con-
cerned. 1 do not think, therefore, there
is any need to defer the voting on these
Demands. I will now put all the
Demands to the vote of the House.

Shri Kamath: If the House is pre-
pared to reconsider the matter. ...

Mr. Deputy-Speaker: It can throw
out the Demands. If the House does not
want them, it can say, “No”. I will now
put all the remaining Demands to the
vote of the House. '

The question is:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order

Paper, be granted to the President,
to complete the sums necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,

57, in respect of the following
heads of Demands entered in the
Second column thereof :—

Demands Nos. 63, 64, 65, 132,
75, 76, 77, 106, 107, 146, 108 109,
110, 111 and 112."

The motion was adopted.
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[The motions for Demands for
Grants which were adopted by the Lok
Sabha are reproduced below —Ed.]

DeEMAND No. 63—MINISTRY OF INFOR-
MATION AND BROADCASTING

“That a sum not exceeding
Rs. 10,39,000 be granted to the
President to complete the sum
necessary. to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Ministry of Information
and Broadcasting’.”

DeEMAND No. 64—BROADCASTING

“That _a sum not exceeding
Rs. 2,89,30,000 be granted to the
President to complete the sum-
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in res-
pect of ‘Broadcasting’.”

DEMAND No. 65—MISCELLANEOUS

DEPARTMENTS AND EXPENDITURE

UNDER THE MINISTRY OF INFORMATION
AND BROADCASTING

“That a sum not exceeding
Rs. 2,35,03,000 be granted to the
President to comple the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1957, in respect
of ‘Miscellaneous Departments and
Expenditure under the Ministry of
Information and Broadcasting’,”

DEMAND No. 132—CaPrrtaL QUTLAY
ON - BROADCASTING

“That a sum not exceeding
Rs. 3,61,96,000 be granted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1957, in res-
pect of ‘Capital Outlay on Broad-

(1]

casting’.
DeMAND No. 75—MINISTRY OF Law

“That a sum not exceeding
Rs. 2,55,06,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in cours¢ of payment
during the year ending the 31st da
of March, 1957, in respect of ‘Mi-
nistry of Law’.”



DEMAND NoO. 76—ADMINISTRATION OF

JusTICE

“That a sum not exceeding
Rs. 2,03,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st da
of March, 1957, in respect of ‘Ad-

ministration of Justice’.

DEMAND No. 77—MISCELLANEOUS
EXPENDITURE UNDER THE MINISTRY OF

LAW

“That a sum not exceeding
Rs. 4,84,000 be grarted to the
President to complete the sum ne-
cessary to defray the charges
which will come in course of pay-
ment during the year cfding the
31st day of March, 1957, in respect
of ‘Miscellaneous Expenditure under
the Ministry of Law’.”

DeMAND No. 106—DEPARTMENT OF

AToOMIC ENERGY

“That a sum not exceeding
Rs. 6,51,000 be granted to the
cessary to defray the charges which
President to complete the sum ne-
will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of ‘De-

*

partment of Atomic Energy’.

DEmMaAND No.
RESEARCH

“That a sum not exceeding
Rs. 1,83,33,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of
‘Atomic Energy Research’.”

Demanp No.
OF THE DEPARTMENT OF ATOMIC
ENERGY

“That a sum not exceeding
Rs. 6.21,96,000 be granted to the
President to complete the sum ne-
cessary to defrav the charges which
will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of ‘Ca-
pital Outlay of the Department of

y "

Atomic Energy’.

Demanp No. 108-—DEPARTMENT  OF

PARLIAMENTARY AFFAIRS

“That a sum not exceeding
Rs. 1,37,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which

107—AToMic ENERGY

146—CariTaL  QUTLAY
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will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of ‘De-
partment of Parliamentary Affairs.”

DeMaND No. 109—Lok SABHA

“That a sum not exceeding
Rs. 82,31,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of ‘Mis-
cellaneous  Expenditure under the
Lok Sabha'.”

Demanp No. 1 10—MISCELLANEOUS
EXPENDITURE. UNDER THE LOK SABHA

“That a sum not exceeding
Rs. 27,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 3ist
day of March, 1957, in respect of
*‘Miscellancous Expenditure under
the Lok Sabha'.”

DeEMAND No. 111—RaJya SaBHA

“That a sum not exceeding
Rs. 30,22,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1957, in respect of
‘Rajya Sabha'.”

DrMAND No. 112—S8SECRETARIAT OF
THE Vl('E-PRESIDEﬂT

“That a sum not exceeding
Rs. 50,000 be granted to the
President to complete the sum ne-
cessary to defray the charges which
will come in course of gayment
during the year ending the 31st day
of March, 1957, in respect of ‘Sec-
retariat of the Vice-President'.”

FINANCE BILL

Mr. Deputy-Speaker: The House
will now take up consideration of the
Finance Bill, 1956. As the House is
aware, 15 hours have been allotted for
the disposal of this Bill. Out of these 15
hours, ten hours might be devoted to
general discussion—unless the House
otherwise directs; this is a proposal—
four hours to clause by clause consi-
deration ‘and one hour to the third
reading.





